The Tripura Excise Act,1987

As Amended upto 4th Amendment dt.17th june,2021
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_ to consolidate. a:nd-a@nd---thﬁhmﬁﬁﬂrﬁfﬂﬁﬁﬁ of efm?e_mT_r;_pur—a
oy BE -_i-r-macteﬁ~'by“z'h“e"Tﬁ]jEfa-_I£Eg"1‘éiﬁﬁ;?_ﬁ%ﬁnmbl}r, in the Thirty Elghth :

year.of the Republic of Indi

a asfﬁHoWs? i

- L Short tifle, Extent and Commeneegent - - i
= AD This ‘Act miay be catled' the Tripda Excise Act, 1987,
(2) 1t extends to the Whole of Tripuy =
(3) It shall come into force i_mmedia-txir‘. 2ol
2. Definitions i=(1) In this Act, unleg there is anything re ) t in
the subjc;_ta-ur-cﬂntm;t, : % il : - i

(a) “beer™ includes ale, stout; porterand all other fermented liguor .
made from malt : “and such other substangs ag the State ‘Government may

spe;jfg-_ﬁn this behalf,

- {b) “bottle means to transfer liquor tom a cask or other vesseltoa .

bottle or _nlh'ar...rgcg;pf;ap{e for the. purpot of sale, whether any ‘process

of Tectification be employed or not ; and ‘igludes Te-bottling, - 3

~_ (c) “Collector” means the Collector { the District and includes any
-officer appointed by the State Government Hi exercise and perform all or umy,
of the powers and functions of the Collectr under this Act;

“E ) “Ydéhaturant™ means’ any substance prescribed for admixture with

- Spirit in"oTder. I render the mixture unfit br human cofisumiption ;

(¢) “denature” means mixing of spiritwith one or ‘moré denaturants
for human consumption. 5 :
SR /¢ “exerclsable article”. meangi— . f . e
{a) any alcoholic liquor for huma cosumptio, or . '

':.:?;z{ﬁ)f'iéiﬁjﬁ'!mt_aﬂl;'q;i:lg'qimg=;"."‘51it_'._'_"s'"_n'ut'iné]ude ma_dicinéls_ a_ﬁtl der

toilet preparations ‘containing alcohol or aq?ntuxjcating drug.”

it

"Expla.r_:aﬂdn"_:—;ln this. clause the. ex_jessi_un:s"mediciuai preparations

and toilet preparations™ ‘have the same. mgning as. assigned to it in the
“Medicinal and Toilet Preparations (Excise Duties) Act, 1945."

(@) “excise duty” and “countervailing futy” ‘means any such excise
duty---br_‘c’huﬂtci'vailingf'dii'tji_',__ as the case mal bé, as is mentioned in entry
: 31 of List—II in the Seventh Schedule to ;_hﬁ:Cnnstin_.lﬁou.
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der Sec- -

" ‘h.ppninted or invested with powers under section 5 ;

E"- duty, fee, tax, payment. (other than a fine i imposed, by a, Criminal Court)
or confiscation imposed or ordered under this” Act or any ntﬁe: law for

b
e'1» the tlme hcmg in force. Tf:l&tmg‘ tor hc;uur of mmxmatmg drugs pa

_-'f
,}}:- toms frontier as defined by the Central Government; ~ " et

" into Tripura otherwise than across a customs: irantlr.r ‘as dcﬁﬁc@b’l-’ ﬂlmfl‘ :
S H*‘-‘Eﬂ;ﬂ GWEmﬂ]ﬁB};-- ioprmrt b i AL S ‘_"_:_:_".'.'-.-':: sy et _'_‘.t'_-_.-. 5 L -

T “declared by the State Government by. notification in the T:;pma Gaq;-.ue; to
L faiibe an intoxicant for the purpose of this Act or . I n.._ i

*Ind;:m hemp plant- (Cannahzssaiwa L ) mcluchng all forms known. as b an.g;.
saddln or ganja i - -

- -which has not been submitted 'to ‘any mampulatmns uthér than thasaihbét’s-
: '_‘_‘;sary for: Emclung and J;ranspurt ;

ibové formis or' intoxicating drug, or any drink prepared ‘there trom’;

;.a__gcnt which the.State. Government may apcmf}? in: this behalf: “b}ﬁmtl- e
-__ﬁcatmn, such substance or agent not being opium, cocaleaf,-or a ‘niannfacs
"tured dmg, -as daﬂnad m tha: Narcot:c Drugs and Pschycotropic _Swhaha;m.'.

ing of or containing
] meut bya nunﬂcahon may declare 'to bc hquﬂr fUI the purpcse

“cant iy prodiced o1 prﬁpamd (mcludmg tha trppmg ufu
aﬁd the d;auatng, nf tau frqm trecs), Wl 5

RIS wf:ry pr-:;cnsq fﬂf the fcct:ﬁcatmn ﬁamunng, blendmg, 'ﬁm‘r. :
culourmg of liquor or for the reduction of l:qubr fnr sale ; and.

- mixed with:any: Hquid;: or.mot;and any liquid: nbiainmi;rths

{i] “Fxmse ufﬂccr“ mr.ans the Collectm' or, angr oﬂic:r or other person
1 P Hian '?"'r" e

Gy “Excise Revele? means. rf;mnu; ﬁqrggﬂ or_derivable; fmm any

:-!J‘

fk} “expnrt” means to fake out of Tripura othemise t‘han acrass a cus-

4)5 “ium:t?’ (except in the. phasa “1mport into India”) means to bring

(m) “Immucant” mcam-w— STEN T

(lj any hqunr or’
(i1} any blrhsiancc fmm whlch hquor may. bc dlstﬂlcd &nd wh!ch is.

{m] any mmmcauug drug ;

(n) “intoxicating drug” Mmeans—
(i) the leaves, small stalks and ﬁuwarmg or frunmg tops of the

(if) charas, that is, the resin obtamcd from the Indlan hemp, plmt
jﬁlaw%‘z
(iif) any mixture, with or without nautral matcna‘ls of any ?f th:

(iv) any other intoxicating or narcotic subsiances.or é;nsf“fti‘m

(o} “L1quor" means Jntnmcatmg hqunr and mcludes a]j hqmd consist-

alcohol' and.any substance which the State Govern-
‘of the Act.

(p) “manufaﬂtures” I'Elcludas—-
(i) every process whether natural or art:ﬁcml, b}’ whmh _a.ny mtcmk :

o

s {m) Ce-distillation, - Sl 0 S |

{q} “Notification” means notification in the Tnpura Gazc:tte
(r) “Pachwai” -means fermented ricé, millet or othef - grain, whet'u;r
om, ;

diluted. or unﬁlﬁutnd, hut,dﬂcs not mciuda b&éi‘ et




and tent ;’ : i, _

: ® “Prescribeq” means prd:r,ibadhyru}es ‘made. under: this -Aet ;
B (YT ;iﬁcﬁindé':-ﬂ;njq.-"_ ler otherwise than by way of gift ;

Explanation *—The, supply {

S (s “Place™ includes bu-i-iﬁ-i.jt;hﬂlllse,-ﬂﬁp: Eﬂnih, vessel, raft, \.fcilicln'

¢ or other similar Organisatin by whatever name called to its members

or t_hcir Euest whether on paymegt of price ‘or of any fr:.c or subscription gr

(1) “State-Governmens m@is: _Ltiie_ﬁt_at_cﬁc_wammcm of Tripura.

W) “Spirit” means any ligur- Ennﬁj;l_.jng alcohol obtained by distilla.

_ tion, whether it is depatured OFfobsys-siasss - ;
.o XY iy i, means fermentedor unfermenited ' juice drawn from any
coconut, Paﬁ '

yra; date or otherkind of pﬁ!mtrec,:md

el

Eo
i

(¥} “transpors” meé;ns._t_'q' rove. irammplﬂce to #nhtl_:rcr within -

it _th.c ‘State of Tripura,.

3. ‘Power to declare _“muniqﬁqgni"- n.ud “fon 1 liguor” - The State
Government may, by notificationdeclare what, for the ‘purpose of thig Act

OT any. portion thereof, shall be demed to be “country liguor” ang “foreign

liqguor*™ Tespectively.

4. Definition of retaj and whiesale :—(1) The State Governmert ‘may,
b}r'nmiﬁcaﬁnn, declare” with respet either to whaole of Tripura or to any
_specified local arca, and as regais purchasers generally or any specified
class of, purchasers and either gemwally or for any specified occasion, what
. Quantity of any intoxicant shall, §r the Purpose of this Act, be the limit
-of a'retail sale, i s i iy
2 (2) The sale of any intoxicantin any quantity in excess of the quantity
declared in respect: thereof under jub-section (1) shall be deemeq g be a
sale by wholesale. . : by e : !

Establishments, Conty, Appeal and Revision,

5, Z'.'Eﬁabﬁslﬁﬁm, delegation ag withdrawal of powem—{t} The -

administration of the Excise. Depatnent ang the collect’on of the excise.
- ber

- specified. local ares.

(@ appoint an_ officer of the Gvernment to be the Excise Commi-
‘ssioner who shall, subject to such pntrol as the State. Governm_n:_nt may
direct from time to time be in chargeof the administration. of the provisions

~of this Act and rules made thereuntr including collection of excise reve-

{ liquor B.y a club, mess, institute, society,’

revenue withikﬁ-’é"ﬂistr;‘;:t shall ordini-i_l;;___b;_un;iar the charge of the Collec- -

12) The State Gn’vcmmcntplg_:,i,'fur the whole of Tripura or any -

preseen

'
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““(b) appoint aﬁy other person to- exercise all or ary of the powers and
to perform all or any of the duties, conferred and imposed on a Collector
by or under. this Act, either.concurrently with, or in subordination to, or to

the éx&]usi’uhﬁ‘f fﬁe"CﬂHeCiur i subj&t:t to such” :.ontmt as. the State '

Guvemment may direct ;

©) appuml; any other ‘officers of the Excise Department, to perform
such. pOWErs and duties of the excise officer as the State Government may,
think fit ; . b +

[;Il npgmnt ﬂfﬁppr ;:-f; _tlm dczugnatm:_u 'Pubhc Analxst’ to bc m charge

) ul’ scientific analyms :}f samples and matcrlals in relation to ar:lmm:strar.mn

{c} Drd:r that aH or atly Df thc powers and duuca asmgnc& h}- or under

: th:s Act to any officer’ appumtcd under ‘¢clause (c) of this sub-section shall

be emrmscd and pcfrormed bsr any servant of thc Government or any othér
person ; .. ; ; : o ; ;

(f) dc]cgate to thé Excise Commissioner all or an:-' of t‘ne pOWeTs, Con-
ferred upon the State Guvamme.ni h*_.r or under th;s Act, except the powers
to make rules; i

(g] w:ih:l_raw from ay officer or person all or any of tha pOWErs or
duties conferred or imposed upon hinmy by or under this Act; and

(h) permlt the delegation by the Excise’' Commissioner or the Collac—
tor, to any person or classes of persons specified in such notification, of any

pcwcrs confcrred or dunes 1mpusad upon h1m by or under this Act.

6. Canlm‘i, Appeal and lledmn -—{l) T}*e. Collector shall in respect

“of all ‘proceedings under thm Act, be 'subject-to the control of the Exclse

Cumrmssmm:r A : .

(2) Orders passed under this Act.or under any rula madc ﬁr&undcr
shall be appealable: in such cases, to such’ amhnnucs and under such pro-

" cedures s may be, prf.-scnhad

{3) The State Government may revise any order passe.d by the Cu]lec-
tor or the Excise Cunm:smnr:; or hy any officer exercising the powers of
an appallatu authority undcr any rule made under this Agt:

1.:
Impart, Expurt ‘and Transport. *"‘“ >
17 llwtncthn ol Import"
(1) No mtuxicam shall be imported unless—-

(a) the State Government has given perrmssmn, either gtncral or

spemal for: ltt Aimportt ;

" (b) such- mnclm&us (if an:,r) as, thr: Stat: Gwcmmcnt may Unpose -
hav: bcan sausﬁed and :

&




~sidns of th

v ment.may by. notificatin,

- o) the dutsfir: anyy payable urider Chapter V fias been paid or a

= bcmd has been ‘execuid for the payment thereof 4

~ Provided thi the S[at_éj_-Ggyémmqn_t;_f}l_a}_'.-_ﬁ_lﬂi.bj&c_t_tﬂ.-su;h'::_cdndi;. :

i i S

is._sub—_s_e_,cﬁ:n._ _ il ]
: BL""*’RE&t_r__ié.liﬁ_iii _Ei‘-;dft'nf'Tran_mm;t *—Nao ‘intoxicant shall be -'éxpdri_é_t_i_'_
or transported-unlesss - o N s Lt

v tinns._{ii—=aay}fg&s-:i!5;-1;l,igks_;ﬁf to”impose, exempt. any. int_u:%ic?ént--fmm'l'plfoﬁr

i

(a) the duty 1f‘ any) -pi?iyahll_’.‘.. 'und'slr:-Chapiei:;_.ﬁ{__hgs_ Fb';gr;'_gg;_iinr_a___.. i

borid hasbeen-executd for-the paymEt thereof;

i (b) such con
PR . Provided ghii_ij?e State 'Gﬂvblfh:m;tﬁt..f_iﬁﬁiif.R-l}]j'jf;é.! .;_tn:_é}ﬁ_c}g condi-
 tions (if any) as if timks fit to- impose, exctgpt-_,__a;._:_ay-3intij;i¢&ut;f_mm.the
: --'P?F?Yisi?ﬂS-_=nf_-t'I?is:'secﬁrri.'"-' Hifon S T SRR s =

- 9. Pawer to prohibitlmport,

Expnrtor Transpurt he St:ziﬁé _{-r}"uvcrn-
.+ +(a) prohibit t} import or export of ahf"in-téiEiC'ant-iﬁio. or from
the State of Tripura ofany part thereof; or , =
(b) prohibit thi transport of any intoxicant, either absolutely or in
such circumstarices as i may by notification specify, - RS
10 Pass for import, €port or transport ;:— .
- (1) No intoxicant sxceeding such- quantity as the State Government
may prescribe by notifiction either generally or for any specified local area,
shall be imparted, expoted or Iransporied, except u_n_dc_r;__q pass ; i

 (2) The pass requird by Subosection (1) may be granted by the Collec.
tor; L ST e .
' (3) Such pass may ie_either general for definite period and particular .
kind of intoxicants, or scial for specified occasions and particular consign-
... ) S A i Fasn

. CHAPTER—IV i
Manfacmre,_ Possession and Sale Y
11. Licence feql_:imd; fqi manufacture :— : '
(@) No intoxicant § ! _ S
(&) no hemp plant: Garinabis Sativa) shall be cultivated, ' "
(©) no portion of 1) ‘hemp plant (Cannabis Sativa) from which an
_intoxicating drug can be {nanufacturf:d or produced sha]llb_e collected, -
- (d) no liquor sha]l':ltj_‘. bottled _foz-'s'&]:,’ i S : '
_féjf"r'io_distiﬂcfy or brivery shall be worked, and

I-be manufactured,

(f) no person shall w, keep or have in his possessian any materials, -

still, izt;n’sil, implement O1apparatus whatsoever for the plirpoée of manu-
i

i
i
]
=)
¥

itions, if any, as the State Government may impose,




-

“factiing any imtoxicant other than tari except under the authority ‘and
.subjeet to the terms and ‘conditions of ‘a license: granited in that behalf -by
the Collector :; O | D ni, i
. Provided that any tari producing tree may be tapped and tari may

be drawn from any trec, without a license under this section by the person
in possession of ithe tree, for the purpose of being used solely-in the-manu-
facture of guf of molasses, or for the purpose-of being used for-the prepara-
_tion of food for domestic consumption not-exceeding a limit of four litres.

12

: e e e e e - O B emdalol LS —h

Drawing of fari in notified prea:—

. 'Notwithstanding anything' contained in the proyiso to section 115
(@) 10 tari producing tree shall be fapped ot - .-

' {b) no tari_shall be drawn from any tree, in any local ared spé}i_iﬁ’éﬂ'
in this behalf by the State Government by tiotification, except under the
authority and subject to the terms and conditions of a license' granted. in.
that behalf by the Collector : ' s

Provided that, when any exclusive privilege of mz_mn.[aeturingi-ta:ri
“has been. granted under section’ 20, the State Government may declare that-
the written permission given by the grantee to draw tari shall have the same
force and effect as a license granted by the Collector under this section :

-+ -y Provided alsothat, in any local atea specified by notifiation under
this ‘section; the State Government may by notification, declars that this
“ gection shall mot-apply to trees: {apped -of tari drawn under such special
_ conditions ‘s the Excise Commissioner may prescribe; o = Oy
13. Establishment of distilleries, hreweries or warehouses :— ; (fwﬁms
(1y The Excise Commissioner may, T R ﬁtﬂ ,fj
by gitbject to any Festrictions - imposed by the State Government é{%-\/ﬂ_f s
blish, or authorise the establishment of distilleries or breweries, in which
liguor eny be. manufactured under a license granted under section }l ;
. zo(b) discontinue, or order for discontinuation of any such distillery or,
' brewery ;. L R el e o ¢ i

R A () establishiedt of authorise ﬂgc_,{;sigb_liiéﬁiﬁ'lfﬁ.ﬁfﬁf ﬁaréﬁ{;ll!ie'*ﬁ.-‘ﬁ‘l:?-iﬂ
~ any intoxicant may be deposited and kept.without payment of duty; .
1 (d) discontinue; or-order for discontinuation of iany such. warehouse,
U2y No distillery, brewery or warchouse, as aforesaid, shall ‘be estab-
tished except. by, or under the authority of, the Excise C{:-,_rnn.iissmni;:‘lr.\ i

{14, License required for depositing or keeping infoxicant in warehouse or
5 f - other ‘place of storage :—No person shall,’ except under the authority and
| subject to the terms and conditions of a license granted in that behalf by
- the--Collector, deposit or keep any intoxicant in any warehouse or other
w1+ - place-of storage established, authorised:or .eqntixmr:d under-this Act.

! 15 Payment ‘of ‘duty on romoval from distillery, brewery, warehouse. or
" other place of storage :—No intoxicant shall ‘be removed from any, distil-
“lery, brewery, warchouse lqr”ii-__tﬁbr._pl;z_m_.'_qf storage | established,

e

bt gy by dme e R \ i
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au_:triscﬁ or continued umder this Act, unlm;thaduty{:fmﬁp&}rﬁblc
- Uner-Chapter V- has heen “Paid-or-a bond I‘:_&s'fh'eiin“Ex'ir_-c@itéd}';["u;_:t_l:e pay-
* Hiel thereof 2 iy REnh i
16. Subject to the Provisien of the Act:w - T
: ;_Nu-gé.:'sun shall have i his pussbssién'any intoxicant, - -

.

lenilof retail sale; ang *

s (ii) not obtained from a licgnsré@_'rqqdqr_, except qnﬁq_ﬁda...;éérmi't
ETatkd by the Colloctops . . . v iried e e e

"1 Provided' that the mestridtion of this section shall not apply to a

i) En._?iig*-}ss. of the quantity-declaret ‘quEr _section 4-to be the

i |

perse possessing tree*and drawing tari therefrom not exeeeding four litres
Tor l_amz_:s;ii: CﬂnSﬁmp§i0D+’l' : R e Lo b e

S A Ticensed vendor ‘shall not have in his possession “at any place
othef than thay authorised by hig license any intoxicant din. qxce'ss-:bf'such-
quarity ag the State Goverrament may under section 4 ‘declare to.'be the
limitof retail saje except umder a permit granhted by the Collector in that

B Notwithstanding anything  contained in the - foregoing provision
if theState Government thinks fit so 1o do on the ground. of health, mora-
lity q public order, jt may, by notiﬁuatiun,,.pmhjbit ‘either absolutely or -

- subjet to such conditions as ‘it may prescribe the possession of any intoxi-
cant | all persons generally wr by any specified class or classes of persons.

13 license required for sale :—No intoxicant and ng porm:-n of a hemp
- plant{Cannabis Sativa) from which an intox:‘catﬁ:n'g drug can be. manu-
, factutd or pmduced,,s:ha,_u bes sold except under the authority and subject

4 to theterms and conditions off a License granted in that behajf by the Collec-

Povided that—
“3only ¥ the Excise Commissiomer or by 5 Collector specially authorised o
Athat bhalf by th‘i:"*Ei‘ét‘s‘B—Eﬁmmisslioner; Critdmte LR n R

s (2).a cullﬁaa:mr or ‘owner of any hemp p_]@;_{(l_a}nnaﬁis, Sativa} may
sell whout a license, - those ‘mortions of the plant- from which an intoxi-
cating frug can be manytgc;hgr;d'-.qr produced, {o eny. persort licensed for
"-thb_pupasa"u_n;{cf?"t}ﬁs Act; to. any offficer whom the Excise Commissioner,
| may auhorise to purchase or receive the same, - A e L _
it ”{3} no license shajl s required for any uf:_‘!:hp'-.-fafl_lawing sales,
" (@)hi sale of foreign liquor lawfully procured by any person for his
private yse, within the permissibe limit when' sach;asg]?:;is_made; by such -
person -}njsplf:_'qr on his behalf upon- his quitting a Station, or on behalf of
=~ hiy Teprientatives in interest after his decease_ - ; ; : -]
L (ke sals of tar Jdawfully possessed and intended to be used in' the
- Banufature of gur or molasses:; o . i 3

et

TR

} : (1) a license for such sale in more than one.district shall B granted ;

£y i - B o TP TR e e A,
st Bl -




- . thé preparation of food for domestic consumption and not

- drug within any specificd local area ;

(c) the sale of tari. lawfully possessed and intended to be used in the
maniifacture of bread ta'a person holding a permit to use Aari for the put-.
pose of making bread; or . 3l el

(d) the sale of tari lawfully possessed and intended to be used solely for

o

_.-1_9. Manufacture and sale of liquor in or mear cﬁtonn;énts-:—ﬁfitﬁiﬂ

' fhe limits of any milifafy cantonment and within such-distance from those

~ limits ‘as the Central Government may in any case prescribé, no-license for
the manufacture or sale of liquor shall be granted -except with previous
consent of Commanding Officer. ; A - RN T

20. Grant ‘of exclusive privilege for manufacture andsale of country
liquor or intoxicating drugs i— ) j :

(1):The State Government may grant to any person, on such condi-
tions and for such period as it may think fit the exclusive privilege for ene or
more of the following. purposes, namely :—

[

(a) manufacturing; - ‘-
(b) supplying by wholesale ; ! = %
v/(c) supplying by retail sale any country liquor or intoxicating

Provided that public notice shall be given of the intention to grant
any ‘such exclusive: privilege and that :any objection made’ by any ‘person
residing within the area affected shall be comsidered before an exclusive

privilege is granted.

(2) No grantee of any privilege under sub-section (1) shall exercise the
same ‘unless or until he has received a license in that behalf from the

““Colleétor or the Excise' Commissioner,

© 21. Transfer of Exclusive privilege:

(1) A grantee of an exclusive pﬂvﬁega under section 20 shall not 1t or
assign the same or ‘any portion thereof unless he is expressly authorised,
by a condition made under that section to do so.

(2) Such: letting --u; ass_ig;iﬁl'ént shall be made cml:,v to.a [:r:rsqﬁ_ approved

- by the Collgctor or if the letting or assignment extends to more ‘than one

district by the Excise Commissioner. - ; o
(3) The lessee or assignée shall not exercise any rights as such unless

" and until the Collector or the Excise Commissioner or as the casc may-be,

has upon his application, granted him a license to do so.

7). Maintenance and use of measures, weights and instruments by licensed
manufacturers and vendors:—Every person who manufactures or sells

*any intoxicant under a license granted under this Act—"

““{a) Shall - supply himself with such standard measures, standard

- weights and instruments duly 'stamped and. verified by the competent

L)
i
k

(i) as an intoxicating article, or . “‘.1 e
(i) for the preparation of any intoxicating article, ot . ‘“
(i) for the preparation of any article for sale. g W i

!




Pk e
= :
— oy —

b Bl L

Rithority af the Exise Cotthissioner niay ‘preseribie and: shall kee' the -

- -same-in good condition ; and

U th) WheR such -fieasures, weights or instruments hive beén.so. pres-
cribed, shall, on the requisition of any Exéite Offcér duly ‘empowered
by the Collector in this behalf, measure, weight or test-any intoxicant in
his possession, at such time and in such manner as such officer may require,
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.23.. Employment of young persons or woman by licensed vendors :—
stgt f1) No person who is, licensed to sell forei 1 liquor-or_eountry.spirit
égi“séwmp{%fon 'mﬁ-'ﬁpféﬁii?:i .;"all.'; I P_ﬂ'nsg."thc,qﬁvm‘s in wfai%‘ius?. h
“BE¢mises;ate kept open for business, employ or permit_to b,,é_,pmﬂ@#%,
«either with: or withqut remuneration, any Jerson under the age: of twenty- -
‘-.‘E*t']cp_ years, ip any part of such premises in_which such liquor or spirit i -
‘consumed by ‘the ‘public. S Bl ] (¥

weo (2)-Novperson who is licensed to sell foreign lighar oz country spirit
Afoticonsumption on his ‘premises shall, without the | ‘previbus written
permission of the Excise Commissioner, during the hours in. which:-such
premises are kept open for business, employ or qu_mit to be employed,

either with or without remuneration,’-giﬁ;r.w_n;nan?_m_an}' part df such pre-
m;szst;nrgzhlﬁi; syeh liquor, is consumed by the public. = - -
3

very permission grantéd under sub-section 2 shail l:i'a:'enclnrsﬁ:-i
on. the license and may be modified or withdrawn, = ds i3
r “-fi Ty 'Il"“‘l-t:--i‘t'r. wah 1ty = 3
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24.. Power to close shops temporarily :— ;

{ﬁ] The *ﬁisl.ii':iwt ‘Magistrate or 2 Sib-Divisional _@I’i&iﬁﬂfé’tg,:_ﬁl?ﬁ by
notice in writing to the licensee require that any shop in Which any fitoxi-
seitnd Is sold Shall e closed at such time or for such period as such Magis-
Afatecandy think neeessary .for the preservation of the public-peaces and
maintenance of law and order. . : LB e i

(2) If any riot or unlawful assembly'is apprehenided or wecrivs in-the
Yieinity. of any. shop. in which. any intoxicant is sold 2y Magistrate or
ﬁ_éﬁgﬁmﬁea of or abave the rank of ._Sﬁébleﬁ*siz#ét_ﬂg 'Rif.q%ﬂts., may,
require such shop to be kept ¢losed for such period ‘as he may think fiecds-
sary, _ _ : ' R :
?wr,G)*thnanylzfag:strate or Police Officer makes a _ﬂimi_:_t_i;in:-'n.ndé;r__ '
sub section (1) ‘or sub-section (2) he shall forthwith inform the Collector

“of his action and the reason ‘therefor,

.'EI""[ q l. TE ;R._v T . -
Daty M $i= 2 _ ; ;
¢ ._“i-m-_;s.- Power to_unnpl;se.dntyon impﬁrf,?&x]l-bﬂ, trmﬁpc;rt/an;lbmm'm.
e e f— i : ; SEe - wir e
(1) An excise duty ‘or a countervailing duty, as the case’ may e,
_ &t such rate or rates as the State Government may direct f;om time to

.....
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t!nw, may be imposed either gencra]ly or fo
{a) any n:;c;lsahlr: a;mcia :mportr:d or

5 LURPER B gt N
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2. Amendment of Section 25:-

The Explanation under sub-section (1) of Section 25 of the Tripura Iixcise Act.
1987 (herein after referred as the Principle Act), shall be substituted with the
[ollowines: -

“LExplanration:- Duly under this Sub-Section may be imposed time to Llime. by the
Iixcise Commissioner, by Notification. with prior approval of the Government. on
any article. preseribing different rates according to the varying strength. quantity
ol such article and/or Ad-valorem levy. cither on Lx-band Price or on Maximum

Retail Price (MRP), fixing leasible abatement factor and multiplication factor.”

Substituted by the Tripura Excise (Third Amembmenty Act. 2018wl 17.12.2018, published
Fripura Gazelie, Ext, 0, Issue. di. 17123018

(a] on an cxc:sable artlcle 1mparted —

(i by payment npun or bcfoxe mponaimn, in the state
Lo (Y by paymant upon issue for sale fmm 4 warahuuse estatiﬁ??
il authamo:cl or continued under this Act,

exported,—by, payment :in the State of

of Tripum

i Lb) on an cxmsablc amcic
Trlpu.ra or
{c) on an exciseble article transpurted —
(1} by payment in ‘the distriet from whfch the artlclf:. is acnt, ot
(ii) by paymept upon issue for sale from a warthuusa GEtdiﬂ;tSh@d
_authm‘:scd or.continued under t Act ; 5
= {d] on' mtmucatmg Hrugs manufactund cmtwatx:ﬁ or mﬁmttﬂ ey
61 Ilfg a rabe. nhﬁ‘rgcd upou thie uannty ‘manufacfuﬂ:;i untlur a, )

?hc::tlse sFanied in respect bf the proyisions of sectign’ 11, ¢fa cc:"h &?;% %

i far sala ffum a wa:ehuu.se :st&bl;shcd authoriscd or cuntin‘tl ot
'-Act LT : oy |

i

bt

arca cwered by, or on the quatitity
collectéd, uAder; 'a *Hiéense o ted
11 clanse(b) ort clauﬁé{"c} & mrreeby

(:i) bj" a rate asstsst:d on the-
' or uut-tum of, the crop cultivated or
- in‘réspeer of ~’eh’é pa‘mrmnnf of ‘section

tor beer manufactured in any flistﬂl&rjr hr ﬁﬁl‘ﬂ‘ﬁ'ﬁr}" Heansad.

. estaﬁ%ﬁdﬂm&hc’ﬁ o1 Cﬂnlmul:d unﬂcf this At:t,
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(i) by a rate charged upon the quantity produced in or issued
from the distillery or brewery, -as the ¢ase may be,.or. issued-for sale from
.8 warehouss established, -authorised or-continued ‘ander this Aét: or .
e (i) in’ accordance with such scale of equivalents calculated on the '
quantity of materials used, or by the degree or ‘attenuation of the wash or
wort, as the case may be, as the State Government may. prescribe ; and

() on taﬁ _dm_wﬂ,und;:r a licanse.,granted.undc; sub-section (1) -of -
BOCUIOMR duie 0 T e T e T .
by a tax on each tree from which the drawing of tari is permitted :
Provided that, where' payment is made upon the issue of an excisable |
article for sale from a warehouse, it shall be at the rate of duty in force on
the date of issue of such article from such warchouse ;’ 1 .

"' Provided also’ that no tax shall be levied in respect of any tree from:
which tari is drawn only for the manitfacture of gur or moldsses arid under
such special conditions as the Excise Commissioner may prescribe,

27. Payment for Grant of Exclusive Privilege _
Instead of, or in addition to any duty leviable under this Act, the State

' Government may direct payment of a sum to be fixed by it in censideration
of the grant of any exclusive privilege under section 20. _

CHAPTER VI
- Licenses, Permits and Passes

28. - Preparation of list of places for which it is proposed to grant license
for the retail sale of spirit :— ey :

.. Before the expiry of every period for which existing licenses for
the retail sale of spirit are- in-force the ‘Collector shall prepare a list in a
form prescribed by the Excise Commissioner showing what licenses it is
proposed to grant for the retail sale of spirit, for consumption on  the
vendors’ premises, for the nest period of settlement,

29. Publication of such list—1) The Collector shall—

~+{d) cause to be:conspicuously affixed  upon - the -site of jeach shop '
. referred to in said list a notice to the cffcct thel it is proposed to grant a
. licenseé ‘for :Eerel;aﬂ sale of spirit thereat, or in the vicinity for:the mext
. peripd. of ‘settlement : * ) ' S :

the retail sale of spirit, cause a notice to the effect that it is _pr'upusad to
grant a license for the retail sale of spirit theieat, or in the vicinity for the
next period. of settlement, to be proclaimed in the locality by beat of drum; -

. ,'Ac) serid to the Chairman or Administrator of each Municipality;an
extract reproducing so much, of the said list as relates to shops in the
Municipality ; and ssl : R |

“(b). if any site refatrr_:_d toin the said list is not at the time used for
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" (d) cause the said list, or any pﬁrimn the:mnf to be pubhshr:d in Suc'n
i _.mm.hf: ‘method (if an:,r) as. myr be prescribed. .
270 T(2) When an. extract §s sent fo the Chz:rman or Admimstratar af an:r '
Mummpahty under clause” (c) of ‘sub- scction (1), he shall.— -

ccntral office of the Municipality concerned ; and
(i) Send to each member of each ward committee (1f any) a cnp‘;

30, Time for preparation and publication of such Jisti—
; _The. list mentioned in_Section 28 shall be prepared and shall be
‘uhhshed under. Section 29, at such Inne as_may be praicrihf;d in” this

half, -
31 thmusmn of nhjﬂ:hnns and npinhms o Collector'

¢ eﬁ:tmn 28 may be received, at any time prior to the. date prescnbed in
this behalf from:—

(a) Persons pa}rmg municipal rents and residing in any mum-::1paht~_.r to

‘wards, in the ward to which such proposal relates or in any ‘ward adjoining
‘such ward ; or _

= (b) (in the case of 5hops not situated in any Municipality) persons
owning or occupying land or rcsuimg in the wc:mt}r of the shop. to which
ch proposal relates ; or .

(c) the Distirct Magistrate.

" {2) Such objections must be submitted to the Collector :(—

Prewded that in any Mumclpahty they may, at the opiion of th:
iobjector, be submitted. to the Chairman or ﬁ:lmlmstrator of the” Munici-
-pality.

A ‘Every Chairman or Adn},lmslramr of a Mumc:p:_a;ﬁ_ll_ty to: whom an
‘extract has been sent under Section 29, shall send to the Collector, by 2
d&te prescribed by rule made in this behalf.
: (i) objections (if any) to the proposals contained in the extract
which may be received by the Chairman, or the Admmu;trato: from persons
paying municipal rates, befot:: that date and

- (ii) any opinion which the Chauman or thc Adnunlstrator may
“wish' to record on the said proposals. : Ak A

ﬁmm nm! npimuus to Excise Commm.innea:.

submntted under Section 31 the Collector shall cofisider the same, and shall,
aif nccessar}, revise the said list, and shall decide for what places hcanseg

“for 'the retail sale of spirit shall be granted, and ma}, in 'ms discretion,
2 rant licenses accordingly.

Commisamﬁr.

ui’ so much of the extract as relates to shop-situated- in his ward. B

which such proposal relates or, if any such Municipality is divided into

(i) Cause @ copy: {:f the extract to be cunspmuuus y aﬂ’lx«:d at thc :

(1) Objections to. any. proposal  contained in- any list prepamd under

2. Grant of licenges by Collector and. suhmmsmn ol’ hst with ﬂhiﬂ!-.,

* (1) After the date pmscribcd for the receipt of objections and opmmns

s o) g The Collector shall then forthwith submit the said }mt as s revised.
‘and the said, objections.and opinions and his owa Zopinion to the Excise
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33 Finnlity of dtcisinn uf Excise C&mmlss:orﬁ' AT

! Thc Excise Cummmmmer shaH anns;dag hsr of ab;qat:m and
i) ,Opmqgﬁ s;':nt,to hmmmax madsﬁ,.a of. annual an order pasmd or license

grented by the C‘nllector, and. not wﬁh-;tandmg apihmg mmamed ln scc—
tion, 6 h_ui mdcrs shal] |JE Iﬂnal

34, J’APPIIEahun or vectlun_s 28 to 33 fr.n hcanses br rﬂml sale af mtmﬂ- i

cahts other’ l‘han f{iim‘ i

The provisions of sections 28 to 33 as fo Ilct:nss fnr thc ref.all- sé.ia af-”

spirit shall apply-al§o’ in ‘réspect of license' for the btail - sale; 'irf"any local

. mréa specifiedin any "order made by the State Guw-nmcnl i thi'i bﬁhagf _
' 'afﬂhl’ﬁr other inftmga:&f' speeiﬁed in such order. : ;

35. ermpﬁon of cerfain licmas from scmnmrgs to 34:—
7 * Section 28 g 34 sha’}] not app!y in th:: casc afa,uy hcensa whwh it is
: ;prop”s‘“di to‘grant— "

(@) to any pérson, fur the rctml sale of any ntomc&nt ﬂum}g any
5 pe-rmd not exceeding one month ; '
fb) to any perqun for thr. sa]c of am_.r denaturd spmt or- )
() to any persﬂn for tha re.laﬂ sale .of any mhxawnt in suhsmmmn
~for a-license which has been cancelled or withdrawnor surrendered. ‘belore

the, expiration of the peripd for which it was grantei: or ‘which has lapsbd
on the death uf lhc petson to whom it was granted or :

(d) to any medical practmuner chemist, dnggrst.,. apnthecary or -

~keeper of a dupcnsary, for the retail sale of.any: ;tuxmanl for medical
llpurposea "

36. 7 Fees fpr te,nus, cﬁmlrtkms and form of, mﬂ duratmsn o[rycensés
perimits and passes—Every . Iicmse, ~PErIRit ox pns&e.d inder this Act- ;
(a) shall be granted—

dul ot Eé.ymenf of ‘such fees (if an}}, and &
© (i) subject to such restrictions and on such bnditions and

(b) shall be in sueh form aud -:nntam Sﬂc'h’ g&nculars as’ the: State
Guv‘émment' may Fditect,

‘37 Grant of Ilcemm penmt refe, i—- LT TN T -
Every, i:ce.nse, ‘perniit or. ‘Pass_under this Actshall be .grante’d for
such pqu a5 may. be p:cscnb:d : R

R B i

BB Cmarx%ﬂ'l’%ﬂ" :agreement by 'hl:ensae, and securfy: urndepagitf—- .
' Any authority granting a license under this et 'mayequire : the

grantea 10 sxecnte a. -counterpart, agrecm&nt in’ mnfrmity Wwith, ithe tn:nor' E

of histlicence, and. to give such security for the perfomance of such agree-

‘ment; or to make such deposm in-lieu. of sccurity 3. sueh authqmy ma.y..

think -fit. -

,39. Technical. ~defects, lrregu]antle; and mmsdqs F N s R
S it]) Nb t:ctmfé granted under ‘this “Act ‘shall b:dcemed tu*be mvah&

b} ransnn m::rely of any reclmﬁ:al defe-:r meguim ur omission’ in 'the

AL Ly uf L]
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. (2} Th:: decxsmn t}f thc hxmse Cummzssmncr as to- what is & tech-
;-.-_mcal def{:ct Irrcgu]amy or, omission, shall: ba final,

2 ﬂj Pbﬂfer to cam:el or suspend hcense. pgrm:t O pass i—

: (1) Subjéct. to. such restrictions as the State Gmcrnmant may
i prc:bmhc, the authority who. granu:d any license, pr:r:mt OF pass undér this
'gg’_ch‘r. may cancel or suspend ift— '

fa) If it is- transf::r.rcd -Or- subl{:t by fha hﬂlder ‘thereof without the

“Hc) inthe event of any breacl: by the holder thermf or by any of
his servants, or by any ené acting on his behalf with his express or implied
petmission, nf the terms or conditions thereof ; or

(d) if the holder thereof is convicted r.rf any offence punishable inder
this Act or any other law for the time being in force relating to revenue, or
Lany. cagﬂuablu and non-bailable offence or any offencg pumshahie.\pndcr
fhe . b-larc."‘-:um1 Drug and Pschycotropic Substances Act, 1985 or under the
Trade and Marchandlsc Marks. Act, 1958 (43 of 1958), or umier any sm:tmn
which has been introduced into the Indian. Penal. Code by sectign 3 of that
Act (Act XLV of ‘1860) ; or under the Mc:lzcai and Toilet Preparations
cise duties) Act, ‘1945 or

(e) if the holder thereuf is pumshcd for any Dﬁence undr:r the Cus-
dm% Aut 11962 or )

() Whr:rc a license, pﬁnml or pass has been. gtantcd on thc a.pphcatmn
{'of the holder of any exclusive privilege gran:cd under sectmn 20 on the
_,,s&aqumt,mn in writing of such helder; or . -~ - .

.., @) if the: conditions. of: the - hccnsc, permlt or pass ]}I‘D\"ldBd for such
qancellatmn DT suspﬂnmun at wille =

(3) Wiien a license, ‘permit or pass hold by any person is céﬁc‘eliezd
un:lar clause (@), clause (b), clause (¢), clause (d), or clause (e) of sub-
iisection (1) the authority aforesaid may cancel any other license, permit
' or pass granted to such persoft by,-6t by the authority of; the State Govern-
=oment under this Act, or uqder th: hamuuc Druga and Pschycotropxc Subs-
ances Act, 1985. b

© (3) The hulder of a hccnsa permit ur pass shall not be entitled to
iy compensation for its cancaﬂatlun or sut:pansmn under this section, .or to
he ::fund of any fec paid or df:poslt made. in. respect-thereof,

41, Power to mthdmw license :—

- ﬂ) Whenever the authority who granted any license: undcr -this Act
“eondiders that the Ticenss should 'he withdrawn for any cause other than
husa speuﬁt.d in sectmn«lﬂ it may wﬂhdraw the hi:cnse gither-—

(n) on the expuauun m’ ﬁft,mm dags notice in wntmg of 113 intention
__10 d-:u SOUOK, L 1 e SR A e T

P
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l {b)_fo_rt_hwith, wi_th_uut notice. Hrhalls: dapamti e R Lk /
535 L @A ey dicense: be*withdrawn “snder sub-section (1), the- said -
Sl “muthority shall, pay to the licensee such sum (if any), by way of compensa-

tion, as the Excise Commissioner may direct, - :

(3) When a license is withdrawn under sub-section (1), any fee
paid in advance, deposit made by the licensee in respect thereof shall be
refunded to him after deducting the amount (if any) due to the Govern-
mﬁnt;' - = 3 = a T S SR Ty _.... A e -

e

e
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42. Surrender of license ;:— e i g e
" (1) Any holder of a license granted under this Act to sell an intoxi- -

R

cant may, unless' his license is liable to cancellation or suspension under
‘section 40 surrender the same ob—-— = " i ; %

(i .i;hq:'_.{:_;_:_f:ira'pimfx_' of ._,onﬁ.__mon_th‘s-:nqt_ipé; in writing giw:ﬁ Ib}]" him

to the Collector of his intention to surrender it, and : 1

(i) payment of the fees payable for the license for the whole
period for which it would have been current but for such surrender :

S R

Provided that, if the Excise Commissioner is satisfied that there
is sufficient reason for surrendering a license, he may direct the licensing
authority to remit to the holder thereof the sum so payable on surrender,
and any fees paid in advance; or any portion of such sum or fees,

(2) Sub-section (1) shall.not apply in the case of a license for the
sale of any country liquor or intoxicating drug in the exercise of an exclu-
sive privilege granted under section 20. iy it Al

Explanation :—The words “holder of a license” as used in this
section, include a person whose tender or bid for a license has béen ‘accep-
ted, although he may not actually have received the lcense,

43. Bar to right of renewal and to compensation :—

No person to whom a license has been granted under this Act
"Shaﬂ have any claim to the renewal of such license, or, save as provided -in
section 41 any claim to compensation on the detérmination thereof, .

e CHAPTER—VII 7o
, : erértmgn_ta_l”hﬂi.nnggment or Ime:__ M ;
44. Power of Collector to mkelﬁranfs m:dér management or to et
‘them :— o BT . . ! s o

If any holder of a license granted under this Act; or any person to
whom an exclusive privilege has been granted under section 20 contravenes
any provision of this Aet, or any rule made hereunder, or makes default in
complying with any condition imposed upon himi by such license or privi-

~ilege; or - W ki e ' ' :

_ if-any holder of a license granted under this Act surrenderss the
‘same under Section 42, T I B ; W
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: ¥ the collector m&y {in the case af license, after the cancellation
M.mr suriender: thereof. and m the case of an c;clumvc pr:m}egc., at any time}—

o AR At el

(a) take the gram wnilers managemenl, at ti:u: nsk and loss of the
jperson 1o whum 11 was maclc or j

a “ (b ‘transfer the uncxpired portmn of the gm’; at’ thc rrsh and ioss
“izipf the said person:to any other person.

| —

mncn[fment of Section 45:-

n Sub-section (h) of Section 45 of the Tripura Excisa

- expressio 7 :
pression “five thousand rupees” shall be substituted with the EAEE 987 (hereinafter called the p

rincipal Act), the

Substituted by the T, Npres

II e Plripura Excise (Second Amendment) et 2017 w.e.1,03. {mpnu:m” £ifty thousand rupees”.

,45 Ptmlly for unlawful lmpnrt, export, transport, manufacture, posses-

in , sale ete. :—If any person, in t_;‘tlg‘ﬂtl‘a?ﬂlﬂlt}ﬂ of this Act, or of any rule,

: m{:-t]ﬁcatmn or 6rder made, issued or given, or license, permit or pass granted,

le under this Act-— g i
_ a} unports, exports, tr&usports, manufactures, p-nqsesses or sells any

e mtmucam OF,

fl_g {b} cultivates any hemp plant (Cannabis Sativa), of '

kot 1 - . - 3
e {e) -::ollecls or sells any portion of the hemp plant (Cannabis S&twa) '

he from which an mtoxmaﬂng drug can be manufactured or pmducsd

- @ ‘bottles any hquor for purposes nf sale s or

(c’} Wm'ks any :hsuIlery {:-r brewcrg ;or

(f) uses, kcc[ﬁ or has in his possession any -materials, still, utensil,
m]picmcnt or apparatus, whatsoever for the purpose Df m&nufactunng any
;ntoz:cant other than tari, or :

. {g) cstabiﬁhas any- d}su]i:ry, hrewery: or warchouse, or

" warehouse

ct _ (h} removes any mtoxlcant from .any distillery, bzcwcw,
i gtobr-pther place of storage hc&md wstabhshed authorised or oonunued
S L ‘l.lpder this Act, T p .
: he shall be liable to imprisonment for a term which may exiend to
wo years or to fine which mﬂ} c.‘ltend m five thousand ‘tupees, of tu both:
"Offences hy Cumpan!m =aaliys : iRt
i b (1} where, an offence -under this Act has im:n comm:lttcd hy '
éi "Ipﬂﬂy1 every person, at'the time the offence was commmed was in charge
! ind was rﬁSpDnﬂb]ﬂ to,; the Company for the conduct of the business
iy the Company, as well as: the Company, shall be deemed to be guilty af
0. the offence and shall be liable to be proceeded agamst and pumshed accor—
i dingly :
in il
e Provided that nothing contained in this sub—wutmn ghall randc'r such:
“person liable -to ‘any punishment provided in; this- Act, if*he, proves that
; ‘the offence was committed. ‘without  his _knowledge. or that he .exercised all :
he due diligence to prevent the commission of :uf:;h uﬁencc v

AT
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- &ssociation=of -individual, and - -—— - R b
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(2) Notwithstanding anything containied in subesdction(l), where

{hat-the offence has been conmitted with thie conisent or connivatice of, or

i ateributable to, arly fieglect on the patt of aijy Diréctor, Mariagbr, Secre-

tary or other officer of the Company, such Dirsétor, Marnager, Sécretary !

or pther Qfficer shall alse be: deemed 40-be guilty of that offepce and shall- -

be liable to be proceeded against and Ppunished accordingly, o Farme AL .0
- Explanation :—For ttig purpose of this section.

{a) ‘Company means any body corporate and__inciude:s a firm -pr"ut_l_1_¢_r___-_ |

(b) ‘Director’ in rélation to a,-"ﬁr:_"'."i' r:ii:an.i:' # partner in the firm.

47 Pre&umpﬁun as -tq' hﬁé’nce ﬁiil_zi_ﬂe : pns’sesshn i not s;&t'i:ﬁ_iactdﬁiy

#ccounted for 1. °

In prosecutions under section 45 it may be pr:sumnd_un_h_::ss and until
the contrary. is proved, that the accused person has committed an offence
punishable under that seetion in respect of :—' -0 :

~ (a) any intoxicant : or L

. (b) any steel utensil, ijh_ple,m'crii or  apparalus  Wwhatsocver for the
manufacture of any intoxicant other than tagi,; or : e
(¢) any ‘materials which have undergone any protess towards the
‘manufacture of an-intodicant or from which an intexicant fias been manu-
factured, for the possession of which he fails 1o account for ;sgtigﬁ_acl;:diy,
il L —iuBANes Jo sjow J0} 3ISUIM o Amqen muiwgey, 8BS
the commission’ of such offence. : o ;
48, Penalty for aliering or ﬁte:'npting to alier any denaturey Spirit
thousand rupees; or to both. P ' :

) If any person alters or attempts to alter any denatured spirit,
whether manufactured m India or not, with the intention ‘that sich ‘spirit
may be used for human eonsumptionr; whether as 8 beverage, or internally
as a medicine, or in any other way whatsoever, by any method whatsoever,
or has in his possession any.spirit in. respect of which he knows or has
reason to-believe that ,any'su_ph_ialtarg_ti_nn_-_ or dltempt has been made, he
shiail be liable fo imprisonment for.a. term which may extend to twe years
or to fine which may extend (o five thousand rupees, or to bath, B
49, - Presumiption as ‘to “bifenice "andér section 48 i <ertain’ cases:
~ o In prosceutiollf under section 48 when ihe accused persdn is proved
to haye been in possession of any. spirit which is, or conlain or has been |
dérivéd from denatured spirit and in respect of which any such alteration
or attempt as is referred to in section 48 has been made, it may, from the
mere fact of such possession, be presumed unless and until the contrary is
proved; thai such person,- i it -
B has himself made such alteration or attempt or, o
(i) knows er, has tedstnito Helieve that such alteration or attempt
has been made. : sl A fe AR R A

ani bffnce under 1hiis Act-has begn committed: by a company and it is-proyed |
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. Presumptign 3 to any sl whichcontaing any demutursnd :—
intil eontraty is proved, that any spifif which Conitaips any guantity of any
enaturant is, or has'beer défived from dénatufed spirit. =~

it.  Penalty for adilteration by Hoefised mait acturer or vendor or his
-~ I any ]i_@tns;d..:méﬁufagtprer or- licensed vendar, ar any person
-eémployed by him and actihg-on hi behalf, mixes, or permils to be mixed,
with any intoxicant manufactyred, sold or kept or exposed for. sale by him,

drly noxiolis drug-or-any article prohibited by fule made ynder section 8.
~and such mixing does fiot amount 0 an offence punishable under section
272 of the Indian penal code (Act XLV of 1860) . or has-in his possession’
any intoxicant, in respect of which such admixture has been made; he shill be
Jiable to imprisonment for a term which may extend to cighteen months, or

. 7 g A S
i T R T

4y b @Umed, upless and

“to fine which extend to three thousand rupees, of to both.
52.' '_l"-_eil_l_si]ty for fraud by hccnsed manunfacturer or vendor or jis servant :—

~ If any licensed manufacturer or licensed vendor, or any pcrson-'cm-
ployed by, him and actiig on his behalf, _ S
' (a) sells or keéps or exposes for sale, as foreign liquor, any liquor
which he knows or has reason to believe to be country liquor, and such sale
does not amount to an offence pynishable under section 417 or section 418
of the Indian penal -:uc_le, or )
© . "(b) marks any battle, case, package or other receptacle containing
country liquor, or the cork of any such bottle, or deals with any bottle, case,
"-iigckagé;ﬁ;’ tf_t_hﬁt.fq;}p_‘tﬁglﬁ ‘containing country liguar, - et :
g with thé intention of causing it to-be believed ‘that such bodtle,
casc package or other receptacle contains foreign liquor, and such marking
or dealing does not amount to an offence punishable under section 482 of the

5. said. Indian Penal Code, he shall be liable to imprisonment for a term which

- may extend tq eighteen manths or to fine which may extend to two thou-
i sand Rupees or to beth, -

753, Penalty for certain unlawful acts of licemsed vendors or their ser-
(1) If any licensed vendor, or any. person in his, employees and
iéting on highenal, LT T e s e Lot
" (a) in contravention of section 23 eniplogs” or permits to be em-
loyed, in“any part of His litensed ‘bremises referred to . thal section; any
~ person under dge of 21’ years or any doman, or i :
(b) sells any intoxicant to a person who is drynk and intoxicated, or

. (¢) sells or delivers any spirit- or intoxicating drug to any persons

apparently under the age of twenty one years whether for cansumption by
_such person or by any other person, and whether for consuniption on or off
..the premises of such vendor, ar i e rd e

1P mlamkﬁm..-mmiieaﬁhﬂ, disorderly conduet, gambling
“or gamming on the premises of such vendor, or b :

- poa b L (i i P TR
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Amendment of Section 54--
In Section 54 of the

to0 have been convicted of any non-bailable: offence, or -

It P Lglaran I, Bt w0 N

(&) Permits any person- whom e knows or has reason‘to ‘be believe,

-

et {f}pcmm jr"pi‘nj'stilut_'é_,th meet, or remain on the prcmma of
‘such vendor, Wh&thﬁr_ for the purpose of crime or prmtitutim_:. or not, -

-« he shall be liable to fine which may extend to two thousand

s w e

on the premises of such vendor, and it is proved that any person was drunk

or mtoxicated on such premises, it shall le on the person charged to prove

that the vendor and the-persons- employed by hitm took all reasonable steps

for preventing drunkenness or intoxication on such premises,

been committed:— .

lf"any p‘;rs-:_:-n,' without lawfyl authority, has in his possassidn any quan-

tity of -any intoxicant, knowing the same io have been unlawfully imported,
transported or manufactured, ‘or knowing that the prescribed duty has not
been paid thereon, he shall be liable to imprisonment for.a term which may
extend to twelve months, or to fine' which may extend to three thousand

rupees, or to both,

55.  Penalty for consumption in chemist’s shop, efc, 1

(1) If any chemist, druggist, -apothecary or keeper of a dispensary
allows any intoxicant which has not been bonafied medicated for medicinal
purpose to be consumed on his business premises by any persons not em-

ployed in hi5 business, he‘shall be liable to imprisonment. for a term-which -

may extend to one vear or ta fine which mav avtand ta shedn i s

Tripura Excise Act. 1987 the expression “three thousand Tupees” shall be substituted

"I the expression ‘Fifty thousand rupees”.

. i, -1 H ot At At

‘ituted by the “Tripura Exeise (Second Amendment) At 207w (03.06.2017

ritle made utider section 88, or

36. Penalty for certain ncts by kicensee or his servants :— 5 _
If any holder of 2 license, permit or pass granted under this Act, or

‘any person in his employ and acting on his behalf -— . E

. (ay fails to-produce such. licerise, permit of pass on the 'deﬁmnd'ﬁf' any

- officer empowered by the State: @iﬂvmlmmt._..bzf-::;-st_&_til_ﬁt‘at?.s?ni-..t..ﬂ_-'..mkézz.ﬂwh-. S

demand, or ' : : ; SR
A(b) in any case not provided for in section 45 wilfully. contrayenes any
(e} willfully ‘doés any aet, in breach “of -any of the -conditions of the
license, permit or pass, for which a penalty is not preseribed elsewhere in-
this Act, ¥ e, A¥ e ifas BT ERTE N

S
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i -') When any’ mtmm.aﬂi has“ﬁceh ;lmpurwﬂ' axpm-ted! transpuﬂed

'ac_ture-:r or sold of 1§’ pussesae.:d ‘by any person on, account, of any
‘person, and such ofher person knows of has reason fo ‘believe that such

jort, €xport, transport, manufacture. or sale was, ot that such possession

his accouat, the acticle shall, for the purposes’ of this Act, he deemed

ave hwnmpnﬂaﬂ,, exported,. _Aransported, Ampnutaqtured"b?__ﬁ_ E:-y

,,b;._m 1he pgsseasmu of, such. nther persbm. it L T T

7 42) Nething i suﬁiﬁemﬁ‘fﬁ'ﬁﬁriﬂl—&bﬁlﬂ: any- persarr ‘Who: amports, A
,ts, transportsy’ manufactures, “yells or ‘has possession of an intoxicant on
wunt of another: person from: ha'm]ny oy BTy pumshmcnt under this Aqt
 unlawful import, e.xpnﬁ trﬂnsp{}tt marmffa-:ture"salc or possassmn m
ARRAR

i'l_ article.

Lrnmu;ﬂ Habi!liy of Hcemae lor m:ts of servamt:— - o, i

When any oﬁence. pumsh&ble um'lr:' section 45, section’ 51, section 52,
ion 53, section 54, or section 56 is cnmmnl,f:d by any person in the :
{oy and acting on behalf of the holder of a license, permit or pass gran-

under this Act, such- “hidlder_shall also be punishable in addition to the

| ‘mteused, as if he had himéelf committed the offence, unless he establishes

| iihatall due and reasonable’ prccaulmns were ﬁxerc:sed by him to prevent

gqmmnsmn -:&f such offancc 4 ;

i t

fie Imllm'lmnﬂli nm‘le: wd-iﬂﬂ 54 or seqtlmi 55:—No person other

. the actual oﬂ'cnder sha}l be pun:shed under Section 57 or scchon 53 2
m'lpﬂsmunem except ln, defaul'. of pa}*mant of a fins.

rén;altj' on. Excise qmms mnkmg vexatious. seam:h, mm-e‘ dete.-w
' 'fm#:waduﬂng"duty, or, being. guiity of qrw;lrﬂklh o

=1L any Excise Officer—

4 :’1) Wlihnut rcaaonablﬁ gmunds of su;plcmn, sr.arc‘hcs or cutises to be
'éi‘i:d any piacc* unde;r colour of e;mcmmg any powar cun’fcrmd by tius

{h) vexatiousty and unnec;sgaﬂiy seizes any. pmpm;.r of any person

11: pretcn—::e ol scmng M- e ""‘fﬁﬁg' fm' “an*j' aa;iwit; hﬁlﬂn: m conﬁsaaﬂm

his Ack QF e
vexahousljr E.l'ld. unntcamnly dctams s;arche:s: or atrests al}y._' :

or:; :

d) 'wlthout ]‘.awful excuse, ceases or refuses 10 perform or withdraws

s“’E‘f from, -the’ duties of, hwofﬂcn unless expressly alipwed “to do so in

hy the collector ot unless he has given to his immediate, superior

' notice in writing of his intention to do-so, or :

"{Tu gu.dfy of cowardice, he—shali‘ be- liable- 10 «mpa'lsmment fcu: a
! -!ﬂ_:*-_ﬂ_!#‘-!!!i_dl- may extend 4o six muths or to fine wiuch may. extend to ona
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i "
r ;-Eﬁja”' = h“‘nﬂf‘ s PTEI %Egh%? E t‘y“ﬁ .IIF.ID
052 H{lﬂ,ﬁr f!!r cnufwlnt oE L e IO P S LA

S Bvery pro«;cciimg’ under #his ' &cf_b&‘me ﬂ'lﬁ Excm Cg hsmpcr a
Co]l‘cttbr or before any officér, ‘of siich rank as ‘the ' Statd G ﬁﬁmcm

e -_Eﬁfégc-}i?@! WE%H ﬁlﬂiﬂmqg UW-?.‘F.?- -:rj'-"*a, Ggllﬂ:fﬂr shall be
.

of” any’ o

! E’f.,!-?f‘ E_Ir;imn:aj procedure 19?3 be deemed. to be revenue. 'ﬁﬁul'-lif_ _
; “: gy G 63 Penaiiy for Rﬁempt to I:Dmm:t ﬂffencg b

“*5 " P eyl

347 = Whuever abets CBIIHI]]SSJDT] of any dﬁcncc nr attcmpts tor Lommit

i iz IO, Brodeeding within the meanin ok section 228 of
We Indj ,? -W%IC de (Adt XLV of 1860) and every Collectoy o officer |
Lo of otk S5oh Biscexings shall, for.the purposs of 2ection 345,346 and 348

anysoﬁnncc Rumshabh: ‘ander th:a r'icr sha!l be hahle to tlm pu__r.ns._hn,_]rgpr_'.

wﬁmh rmght bf: 1mpqs='d on a firgr t;onvmtrm;l un.der th}s »}c!
oy P

.65 What thlm. are Ignb:le to, gonfiseatin s

5 5 Whe;:cwr an E:rfnnc:: has been comm,nted wtuch is punuhdth-
under this A, §

3

tied shall be liable to confiscation,
.- {2), Any aptﬂr‘g,cani Jawtully. importe, Lransposted, manufﬂctprcd

is lialilc to confiscation unﬂ{.r sub-section (1

:Im??qtqn

ai}iflc}.]'atl

Vs L apd! ihe g
--'lhe amméls carfs;
_lhﬁ §ﬂmc ;

T.a 11 E-»wrsc he Jzable {0 confiscatinn pruwder] that no ammal
[:glrt vess

?fﬁgﬂ‘;% de. 9{ Emy ﬁud.l rnlal:nr.rx;qﬁ “atepl.: utaqsg.s
dS- aror i

' vess-:!s ral‘te or o_thef' 'cdn'vr:_:'jgaﬁces_':gse_d A cg;;_yrr_ng-

her' cnnveyance as aforcqmd shall be liable to conﬂ.s.ca-

m:s;mn &f th: oﬁ"enae

Exp#matinn,g' Fg:r rhe purpuse uf Hm Sac‘fwn. J.'}w:;er mt:}udes in
rciatlon io any’ ammal a,e.rt vesscI ra!'t or other Cﬁ.ﬁ&fﬂf@[’lﬁﬂ“ﬂ -

L I -in} pcr.spn af%tr hdvmg p:ewﬂusw br:en r,unvmlf:d of an offence
pu mshgbja :wr,iﬂr Setﬁmn 45, Sec;tmn 48, Section 34 or-Section 35, o under |
stmilar Provisions in any enactmant in, force pnm to-the Commencenient of
this Act, Subsequently commits ‘and g convicted of an offence punishable -
under gny of those . sections, he' shall’ be fiahje 1o twice the . pumsﬁmant,-’.

_’-mm;uca ; materis]s, * s];e:;f _implement and -
apparatys -in rcsnccc'of\w By Eﬂﬂ?’"ﬁf whiieh Sy ich’ bﬁenc# hm b"LI‘i mmm1~

had m FD&EB%.‘#GH or sold &lplu. with, or in E%&imnu to, any lglmxrcam whmh :

and’ léh? r&qaptat;les Packages, and gnveruaga i wlpeh nny_sw:h_-j-

mn;pms LE qny -':;{.sqél_if tfé’éfﬁptaéici;- oF packages and .

tion unless thc cmncr th:crf:t}f .‘:S proved. to E@vt bqpn lmphq:amd in. thﬂ -:em—

Al
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'[a&,whmh is: m thu pnssmnq bf a’ :mnu:, the guardwn of such mmor

by ‘which iq.suﬁ]ect of a iugcwpiurchase agre.emmt the ‘pc:rson m pﬂsﬁasn'
siont thcreut undcr that’ agrﬁen‘wm

‘, ‘"’n -.Z,-S""-'-'i:

frlSr’* Conﬁscnhon by the Jnﬂi{:ml b{aglslrﬂz or Cnllcctm

.. (1) When, in any case trml by himy e Magistrate decides. that any-
thmg liable to confiscation under section 655 he-may either ordﬁr_conﬁs:::&ﬁun
=i or give the gwner of such fhing an. upllpq, to. g&}r. in. htu ::r,f copfiscation,
-such ﬁm: *.":s tfr: Mtgiswate thmks ﬁt _

. 4 H L T v - B a

AT
L > Gy
g

ol

P

uf thé mtuxi;an‘ts dcc:ded b}r l:nm to he Uablg 1ro§ conﬁscalmn pndcr 'a-;ctmn
; (2) thnc‘lrcr any:‘hmg ig liable to s:qnﬂscatmn und::r scctmn 65 and
; -\the offender or the person cnmicrl to posse,mun is not knuwn put be

" may order confiscation: = g

Provided that no such ‘order shall be made until the expiration of
two months Trom the date of seizing the thing intended to be confiscated, or
without hearing any person who may claim any ‘right thereto and the evidence
{1f any} which he pmdutcs m. auppurt of his claim :-

Prowdt;d furthe,r that 1f the: thmg in Qul:slll:ln is liable to ‘speedy and
-~naiura’l décay, or 1f, the Colletor is of npi’mon 'that its sale would be for the
benciit of the owner, the Collector may &t ary Lme ‘direct it to be 'soid’
aﬁlﬂ the pruvmun‘: of this Sub-section shally as neasly as m:ag.r be pra;:-tacabta
'apply to the net proceeds of the sale.

#

iwgr gp compo qgg 9ﬁmce¢ and to mlme p{upm;r l;aIfﬂe to qon!is-_

" (1) The Excise Commissioner or the Collector, or any Excise Gfﬁcer
jspma Ity empoweres by. the State’ Gnvmnmsnl, in this bcha not beluw the
.raik of Sup:rmien-‘_lem of Excise &

‘(a) may accept from any persun whose license, par.mn., or pass is
habl& 1o be. canc&llg:d, ‘or- suspended under’ clause: (a‘} clause (b) ot clause
{rgﬂl of. scclzun 40, or who is rcasuna’o]y suﬁpc&fcd ‘of having committed- an

mbnt of ﬁ sum of mﬂﬁray, not ¢x¢e¢d1ng Tiipees five thousand in Heu: at such
canccliatmn or su:-‘:ptnslﬁn bj‘ way of E:.{)mpc}sltmn fm‘ such oﬁencc as ﬂm
i -ease may be; and:

"a(b) in any case which any property has been scized as bemg liable to
confiscation under section 65, may, at any. tme before the Magistrate has
pass:d ‘an order under section 66, sub-section (1), rclaa.sa the. property on
~payment of any sum'not ucccdmg the value thereof ay cstimated. by. the

mednd that the Maglstrate shaﬂ in all cases azdcr mnﬁscatmn .

found, the case shall be mqmred into and defcrmmcd by thc Ccﬁl:,ctur. who 8.

1311&&1@5 under- a.m.r section of this ‘Act other: than-sccuun 57, pay- -

C}gﬂ:;;gpr Q;; suc’gx ];@mw_;;)ﬂicer or Ru_p;.gs ﬁve the-usafnd Whmhevar is ..
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2. When the amount assessed as composition. money under . s;tb~sl:ﬂtm11 ;

' (1) haye been paid,‘the accused person, if in «custody shall be: and o
the: property ‘ceizeéd, if any, shall be released ; and no . further’ ;;:mccedmgs

shall be' 1aken agamst .au:::h persuu or ;:-rc:-;:n‘crt},r bl e it

mm—{x I Wl __'._'_:._ _- PP

D;(pchum Imreshgnﬂcm, mﬂ Trhl o{ Oﬁenm and Pmalur&

68. l'uwer to enter and ins;m:t, nml p-:mer Io test unﬂ smze mcamres,
_etl:. .—Any of the folluwmg oﬁiccrs namcly, it

" (a) the Excise Cumnusmner or
(b)a Cnllcctqr or

(c) any Fxcise Officer nut ‘below such rank as the State Gavemmant
may, by notification, specify, .

may, subject to any restrictions as may be prcscr:b;d by the Sadtc
Gﬁvernment

! (1) enter and 1mpect at any time, by day or mght any p]acc in
which any licensed manufacturer carries on, the manufacture of or stores,
any intoxicants ; '

..(ii} enter and mspect at any time dunng which thf: same may be
open, . any piact: in whlch any .intoxicant is kapi for sale by an}- hcunscd
Pﬂmﬂ F 5 ¢ - -

' {m} cxamine 1hc accounts and rn;gmer mamiamr:d_ m_ _a_ny_ sm‘;ig
place as aforesaid ; _ £

) (iv) examine, test, measure or wergh any materials, steel, I.ItﬂI'IbllS,
implements dpparatu§ or intoxitant found in any such place as aforcsmd
and

(v) tzamine or test and seize any measures, weights or testing
instraments. found in an}r sich ptacc ds afuresa;d which he ha-s reason tn
believe tq be falsc

. 69 P&ww to arrest without wm'rnnt to seize artn:]eq hable to mnﬁwaw i
'tm ’ahdjnmakﬁmrchﬂ.— AR ] p A

"l 1 "I' e N :

“Any ofﬂmr ccf t‘hc Exc;sc Pnhcc Cusiums ur'E venue Deparlmtrit

nat below such rank as may be Speclﬁe-:i by the State Government, may,
suh;m:r to any rcstnmons prescribed by the State Guvo.t;nmcnt :

{l‘r nrrest wulhout warrant—

]
{a) any pcrson found cummﬂtmg an oﬂcnc:c pumshable under .u.r:ctmn_
45, sr:ctmn 48 section 54 or sectmn 55 or

), whe obstruet ‘such’ officer while ‘in thc :xccutmn his dut}r ur.
who has escaped or attempts jo. escape, from lawful nustod}*. haley

A R S LT B VAR s R e
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{uJ seize. ami ﬂﬂtain aﬂy axi‘::le: wh:ch I‘m hns reason 7 to bf;heve to
'%‘@ﬁﬂsiﬁ%ﬂ%w vihig Aot a8 4y qﬁlm l@# for ﬁhs Wty; hcmg
elating L 17 B :

iy :le, animal, e, ‘Teceptacle or covering in whlch he m;ty have
Mbhqaw&wmmnmmbg ; |

0. . Bawex: te. isma warrant of areestz—The Calgacw: or any. Wslﬁi‘fﬂtﬁ

he arrest of any person whom hé a3 neasan 1 balieve. ta have qommitied
hetted. !!ie wrnn:us;lnn of any ¢ uﬂ;nce, pumshable under aecuun 45 , section

. Pasr to, g sopesh Cqlleato e
-- *H uﬁgﬂi&‘ﬁ ;‘H%E&hle ﬁdar this_Agt, wpom shan Jf% Wm

'év'e at any offence pll;ﬂllﬁhah}e yndge section, 43, se 48, section,
4.or section 55 has been or is likely to be, cnmnntt:d or a tted, he may
qu a warfant to search fos-~ any igioxicant, material, steel, utensil, imple-
%=iment, o apparatus in respéct of which, the alleged effence has been, or is
'}g]ggm to be coq;.mltted, or. ahetied or any document, which throws or 15
ely to throw any-light on the alleged offence. i

72." Power of Collector.or Magistrate to arrest or search without issuing

iy wastant —The Collector, on amy Magistrate cmwawd ﬁo 5% aﬂm:cs
u;j'i'shablc under this Act may at; any hme—

a) aﬂemm dixgot ﬂ!ﬁ afrest in his presence of, any. porson: for whose
uﬂ;}.qr Ee@mn 70, or |
-E(I:u) seqrch or direct a search to be made in tus presence of;, any place.

Fower uf Emise Uﬁcer 1o search mthout- a wnrmnt M

- Whmcvu any; Ex,case. Oﬁce{ not- l}ﬁ;l:pw such ank. as. Lhr'{ Siate 'E:rcwrfm-
1t may by notification, v.pcs:rf}r, has; Tenson, to believe. that an offence

ing, ok is. Hkely- : ba, ommitied; or abeited, 4tk thar & seaseh wartant

&éﬁ?-df"snn‘iealmg cvidence ‘of the offence,

+ ]ga may; after ucmﬂing the gmnn&s of his bzhsﬁ, at mjr um ‘5{# day
Bight gutes and searoh any. place, and may seize anyshing: foumdh therein
bigh. he. haa zgason, 19 heligue, tnr be %h;lz t0, copflsqation. upgdes this Act;

: & wr ei*iw which Eﬂfmsh i%%i& &ha COIR:

; _.J-'-"_'-_‘:

bt iy el et b i - e R et SR R 0 S e st i b A i

) detaty ?1 sca:;cﬁ. ﬁn); person upan wl;am andmi&‘ vessal mf‘t ;

m;ﬂ.m_mmwc undes. this Act, may fsuc & wartapt

any) as he thinks necessary has reasqn,

, hg is campetent &t the timg am:‘em the: me:a.mgmlc-cs t@ ;sggw a wage :

oF Tﬁ“e Search of wBiéh he is’ ccmpetcnt to issue a search warfant under '

ishable under section: 45, section: 48, section: 54, or.section 55 | has been,

ot b obtained withiout ‘affording the offender: m npponuma&ﬁqm&--, :
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74 Tnformation and id to Excise Officer—

(1) Every Officer of the Polics, Excise, Custorns and Revémie Depart-

o ;‘ﬂ*".ﬂ!%;iﬂiﬁﬂﬂﬁ;.l?ﬂlmﬂ-. subject todiny rules made_under section 88, to- give

prosisions of this Act which may come to his knowledge, g
() Bvery Officer referrad o in’ sub-section (1) and every village ¢howkis
der, shall be bound, subject 10 any rules. made under Section 88 1o ‘give

immediate information to.an. Excise. officer of ‘all breaches of any of the . :

reasonable aid to any Excise officer in cafrying out the provisions’ of.this -

Act, or of: any rule, notification or ‘order made, issued or. given: under
this™Aet, ‘upon request made by s ch officer. - - ; e LT
-75. - Duty of owtiers and ocetipiers of laid ‘and other persons to give notice
“of unl_ieensed'mmu':?qi:tum;'— ; y bty dbpd

* . Whenever iin:.t:_iiiLnii_cant_h_igaﬁﬁ,i’ucﬁmt_;d,'ﬁ{-&hy. hemp plant (Cannabis
- Sativd) is cultivated or any portion of the hemp plant (Cannabis Sativa)
from which an intoXicating drug can be ‘manufactured or produced is collec-
ted, on any land, in contravention of this Act, e

=i 'all owners 'and"nécupiﬁrs of such land, and their agents, and all ﬁan-

¢hayats and chowkiders of the village,
shall, in the-absence of reasonable excuse, be bound to give notice of

the fact to a Magistrate or an officer of the Excise, Police or Revenue
Department, as soon as the fact comes to their knowledge. :

- 76, ,Pov;_er_ of: (hllecto; and certain Excise officers to lnvcsﬁ:igate offen-
ces 1 — o T -

. (1) A Collector may, without the order of a Magistrate, investigate
any offence punishable under this Act which a Court having jurisdiction
over -the local area within the limits of the Collector’s Jurisdiction  would
+ 'have power to inguire into or try under the provisions of chapter XV of the
¢ode of Criminal Procedure, 1973 {elgﬁgg;tﬁj_'t_I:_&"'P;a‘::';;._'pfljnqiiiry or trial.

(2) Any other Excise officer specially empowered, in this behalf
by the State Government in respect of all or any specified offences punish-
able under this Act, may, without the order of a Magistrate, investigate
any such oftence, which a court having jurisdiction over the local area to
which such officér is appointed would have power to. inquire into- or try

uider e afciesald provisions.

77 Powers and duties of Collector and certain Excise officérs investi-
S ey (1) Any Collector, or any Ex¢ise oﬁ’m_'_cg empowered under ‘section
© 36, sub-seiction (2), may, after Tecordingin writing his-teason for. suspecting
the. commigssion of an offence which he is empowered to-investigate, exercise,

S ;my of the powers conferred upon police qﬂic&f'making_an_inyest'i-
~_gation, or upon an offizer in charge of a Police Statiomn, by’ sections 160 to

171 of :the Code, of Criminal procedure 1973 and- (b) as regards offences

punishable fuud;r"sEc,ﬁoln.45,..5.-.5:5:1911_- 48, _Sﬁ;{lipﬁlf.ﬁ%},?r( section ..5:‘5. of , this

el
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Act-—any nf thc mwem cauferrad upon pollct& nﬂicﬂrs tcspcct af cogni-

,.hﬂ,b[p offences by clause, (a). of subssection (1) of section 41 and by scction
“the said-code and “the " said portions. of ‘the said’ code shall apply.

a;:cnrdﬂmy, subject to. any. p:sjzucﬂms or modifications prﬂscnbcd

T £ buhject m any restrictions prascrlhed bj' the State Govern- iy e
ent. a Collector, or an Excise Officer :empowered under section .76, sub- {
sction (2), may, without rr:f':rence to a Magistrate, and for reasons to be |
xrecorded by him in writing, stop further proceedings against any person |
i concerned, or supposed to be concerned, in any offence which he or any =l
“Ex(:lsc ofﬁcﬂ suﬁordinata t-:: ‘him has mvcsﬂgatcd' o Lo

)] FGI ‘the purpuse of section 156 of “the Code Gf 'Erfmmal proce-
2, 19?3 the area to whichan Excise:officer empowered under Section 76, 1
‘b—scct:uu (2), is appmnted shall be deemed-to be = police station, and such
flicer shaIl be deemed to be ‘thi uﬂicer-m-charge: c-f such statum

i {4} As so-un as an mvcsngaudn by a Cullectn;rr or by an Excxsa
fticer cmpuwascd under section 76, sub-section (2), has been completed, if :
‘appeafs that there is sufficient imd_anca to justify the forwarding of the |
ccused to a Magistrate, the investigating officer, unless he proceeds undet
sub-section (2) of this section or under section 67 of this Act, shall submit a
port which shall, for the purposes of section 190 of the Code of Criminal
‘Procedure, 1973 be deemed to bea Police report to a Magistrate having
gunsdtcnun to inguire into or try the case and empowered to take cogni-
nce of offences on police reports.

.S Smmymidhaii

S (1) Whencver a Collector issues a warrant under this Act for the arrest i
weeiief any  persou, he may at his’ d:scmimn direct, by endorsement or the
arrant;; that, if such person executes a' bond w:th sufficient sureties for i
i5 s attendance, before the Collector or befoie an Cacise officer empuweted '
_ Ii:mde: section 76, sub-section (2), to investigate the case, at specified time
“and thereafter until otherwise directed by the Collector or an Excise officer
'»empnwered as aforesaid, the officer. to whom the warrant is directed shall !
{iake such security, and shall release such person fmm cusiody. - 1

(2) The cndors:ment--sha.ll staie—
(a) the numhl;rr oft, SuI!tIGBl

(b) the. amount in' wﬁ:c’h the:,r, a.nd ‘the perscm fur whose arrest thc h
-‘wwrant is issued, ‘are. mpectmaiy o ha bound, and - A, . :

(c) the tunc at whmh such person is to atténd as aforasmct LR B

(3) Whenever security is taken unde.r this section, ’the: officer to whom
__the warrant is directed shall forward the bond to the Cnﬂcct{}r or I‘.u an
‘Excise officer empowered as aforesaid. = W ¥ T

(4y Whenever any persi:m is arrested under this Aok ntharwxsa than l
nder a warrant ahd is prepared. to give bail, he’ shall be relcased nn Bl Rk
, at thﬁ dmretmn o,t‘ 1hc {:-iﬁcer re.leasmg I:um oni his own hond _'j;'

........ |.l:| u._u “__ .A'.-'+
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r ﬂminkﬁ' such rank as the State Govérnmient
ciboiney reéue orsons on, beiOF gh B

SR L

! ent shall bind £h persons to appear before the Collector
or-an Excise- officer empowered: ?d_rj:_t'-‘- seotion 76, sub-section Eﬁ},{‘f:p mvesti-
- gate the casg. S : M Tt ST
(D A bond taken under thi sectlon for the puipose of sub-seetior
shall be deemed 1o be a band undr th¢ cols of criminat procedure, 1973,
_(8) The provisions of section 439 to 49 of the code of Criminal Proce-

dure, §973 shall apply, g0, iﬂ;;---a;m—tam. ‘in.-every-case- in which - bail

is agcepted oF & bond taken welion. 5

7 Trton of ariles i aoh poons et

(1) Articles seized under théway gt of the Collector, and unfess seou-
rity for their appearance. beforcthe’ Collector be faken, persons arrested
under such warrant, shall bé'prduced before the Cofloctor. i

(2) Asticles seized under ‘sction 68, section 69 or section 71 and
persons arrested under this Act ¥ persons or officers not having authority

to release arrested persons on bajor on their own bond, shall be produced
before -or forward to— ; ' : :

(@) the Collector or an Exise officer empowered under section 76,
sub-section (2, to investigate theiase, or
(D) the nearest Excise officetwho has authority to release agrested per-
sons on bail or on their own bor, or i - e T e

(©) .the.nﬂjbe’rrini_a;har?gg"af. B nearest police station Whoever is nearer,
3). When a pesson arrestedh produced Beforo an Excise officet who,
has guthority to relcase arrested t;_rs:f;:ﬁwmbﬁih or on their own bend, op
before an officer in charge.of aolice Station, such officer shall forward,

.....

such person to, or take security. fa-his eppearance before, the Collector of

the Excise Officer ;mpowérﬂd__m\\:r_gcctim_ 76, subsection (2), to if;vest;f—
gate the case. ' ' 75 A n

(4) When any article seized jan mot comveriiently be conveyed hefore
an officer teferred to in suh-s;cti_g (1) er shﬁ-si:qtian'&}, as the casé may
be, the person making the seizure hall dispose: of sitch article in some place
of safety and forthwith report thdeizure 1o such an officen, AT

.......

zed under scction 63, section [, section. 71 o¢ ‘sactiom 73 15 subjoct

to speedy décay suc articles may b'destroyed in accordance with rules made

wnder clause. (xxxexil) of section B i LR S
aks ajge of and

80. Custody by police of articls selagdhom .
gmﬁ%mﬁt}}%ﬁv rﬁ

oo AQAL officers in charge § dics Stati i
s %2‘;3‘2”? @“%gg seien Ty
i ic

. {3) Notwithstanding. mﬁhm,}z:manw& in tyis Act, WASK an: detictel .

shall
' %@ﬁ
investigate the case, 'ﬁi& wh

i under this.

i section from person arrested otherwise

beseetion (8
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y them ; and shall allow any Excise Officcr who may accompany such arti-
“wcles-to-the police statidn, ‘or Who. may be deputed for -the purpese:by an
‘official superior, 1o affix his seal to such articles and to take samples of
- and from them. - ;

T (2 All éamplés so taken shall be sealed with the seal of the officer-
in-charge of the Police Station.

- B .WS...M_.mtg,.gm;-e;.md.seamhﬁx.—~ -l ' :

... ‘When any Excise Officer below the rank of ‘Collector, or any officer in

Harge of a police station, makes, or recives information of, any arrest,
dgizure or search under this Act, he shall within twenty four hour thereafter,
make a full report of all the particulars of the arrest, seizure or search, or of
the information received, to the Collector, and to the Excise Officer (if any)
empowered under section 76, sub-section (2), within the local limits of
"whose jurisdiction the arrest, seizure or search was made. =y

-84 Execution of Collector’s warrant :—Any warrant issued by a Collec-
: tor may be executed by any officer selected by the Collector for the purpose.
83, Maximum period of detention :—

A (1) No person arrested under this Act shall be detained in custody
for a longer period than under all the circumstances of the case is reasonable ;
and such period shall not exceed twenty four hours, exclusive of the time
necessary for the journey from the place of arrest Yo-the place where a
Collector or an Excise Officer smpowered under section 76, sub-section (2),
16 investigate the case may be, and thence to the court of a Magistrate hav-
jing jurisdiction to inquire into or try the case. :

Hi (2) A Magistrate to whom an accused person is forwarded under
“:gection 167 of the Cede of Criminal procedure, 1973 by a Collector or an
o Exeise Officer empowerd under section 76, sub-section (2), may exercise the
i, POWETS conferred upon a Magistrate by the said section 167.

: _, . (1) Save as is in this Act esherwise expressly provided, the provisions
i 3,

e ‘code of criminal procedure, “1973 relating to arrests, detentions in
astody, . searches, _summens,, warrants. of arrest, search-warrant and the
roduction of persons. arrested -shall apply so far as may be, to arrests,
'::%{mti_ohs_ and searchies made, summons and warrants issued, and the pro-
uction of the persons arrested under this Act. : !

Tt

... (2) For the purpose of the said provisions of the said code, a Collec-
tor shall be deemed to be a court. :

e (3) Officers 1o whom a ‘Collector’s warrant is dicected or endorsed,

and officers (Other [than Collectors) making arrests, scarches or seizures
E:’;l@?‘?ihiﬁ‘htt;‘nshﬁl? forsthe purpeses of the said-provisions of the said code,
e deemed to be police officers.” ~ et e e Ll

T s ] Er-a | i L

b e T e b 2 i

o : Amiiir;atiun of certain provisions of the code of criminal procedur?,
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85, Magistrate having Jurisdiction to try offencess—

No-mgiatrate-'-athsg-_-than_—-

i a Magistrate whose powcfs are not less than those of a Magistrate of
the second class, shall try any offence punishable under this Aet.

‘86. Intimation of certain prosecutions— . = R
No Magistrate shall take cognizance of an offencé Teferred fo - -
(a) in section 45,' section 48, section 34, orsection 55 except pn his

own knowledge or ‘suspicion, -or-on. the mmp&aiat.--ﬂfr-mpon-;bf»--a:r-’li;his#
officer or-an officer empowered in this behalf by -the:State Gﬂvt.n}m:nt, or

. {b) in section. §6, section '60, clause (@)’ of claiise (¢} oF section 61;
except, on the :cun;jﬁ;iixlz't__.'"q;_‘rﬁpi:g:r: of the Colléctor or an Excise officer
Aauthorised by the Collector in this behalf, CiciaiG AL
87. Bar to transfer of trial on application of accused :— _

. The provisions of section 191 of the code of Criminal Procedure, 1973
shall not apply in any case in which a Magistrate takes cognizance of an’
©offence under this Act on the report of any officer referred 1o ih' clause (=)
or clause (b) of section 86, '

oy

CHAPTER—X ;
‘ 15 : ' Miscellaneous :
88. Power ol the State Government to make rulés i A
' (1) The State Gnﬁfﬁm&ﬁfim&f;-ni-}ikc'_j':ﬁlhi-tn carry out the objects of-
this Act. : : i

(2) In particular, and, without prejudice to the generality of the fore-
going provision, the State Government mdy fake:rules— - j

(i) for prescribing the powers and duties of-officers of the Exeise_

Department ; S o G

(i) for regulating the delegation _of any .powers: hy- the Excise_
Commissioner or Collector under clause (h) of sub-section (2) of Section 5 ;.

{ . (i) for_declaring in what cases or classes of cases and to what
authorities .appeals ,shall lie from orde® whether original .or appellate,
Dpassed under this Act or under any ‘rule’ made hetéunder, add for' pre§--
cribing the time and manner for presenting, and the procedure for dealing
wﬂh,suchappeals, .:.'I e R e e I T R e
' (i) for regulating the import, ‘ekport, or transport, of any intoxi-

i

cant ; s 4 T
(v) for regulating the periods for which licenses for the wholesale
or retail vend of any intoxicant may be granted, and the number of such.
licenses which may be granted. for any local agea; .. . ..

- f (v1) for prohibiting the grant of licenses for the retail sale of any
intoxicant at any place or within any_local area described in { c, rules, or -
for defining the place in thé vicinity of which shops for the retai sale of
any -intoxicant shall not ordinarily be licensed ;

s i L A L e M T L e e e s e § o

. 'q'.,._ i s A A 5 i B A e i e
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(v'ﬁ} f.tu: ﬁmﬁmn th; gra’nf m spccﬂied c‘nasws of permns of
1 %ﬁcemﬂ !or“t’:IETemi saie’af any mmmant o |'

?HJ‘--‘--- =T -
- {v;m). f.o: ﬂeclmngL :.uthe;r generall}.{, or m r&spcct ui a;;as d::scnhﬂd
an the; rul@s ‘thg persons ﬂ'l' clnsscs of pm*sons tu wham any intoxicant may
oF may not, scld . 5 i
e (ix) for pmscnbmg r&strmtmm subject to 'which a- lwﬂnsc, pcrm:t"
F-pass granted under tfus Act may bt cam:eﬂcd or suspmdtd R

o (x) for, ;;gn_il_atlng the procedure, to bc f{alllewed zmd pi‘eal:nhmg the
i —;_Ei%‘tten t;a be ascertdined before. any. license fg_fha ‘wholesale or retml
eml of any nﬂuncant 1s grantc.d fqr an-_.v 10::3111:3.' oA
Em) fur rqstmc;gug the ucrmsa of axtjr of thf: powers mnfi:rre:d by
e-:r.mn 6‘]’ 68 and
(x.u) fur declaring
ﬁhmh, mformatmn or aid s
(xm} rnr the grant of wtpense:s to wﬂnessas

;gnv) im: the grant of cqmpensamn far iusa of time to persons

' 're{cassd by. any Excise Officer under this Act on-the. ground that they have

perly arrn:a,te.d, and to persons cha;:gcd before a Magistrate with’

bieen, Ampro)
-dﬁenccs pumshabl¢ undcr this Act and subseqwntly acqmﬂ:d and

x,vj fog pmcﬂbmg rpstnqnqns oI mo;ilﬂ{;atlms in thf: appl:-:aum:r
i5¢ Qfﬁ;:c:q of I,he pIe C'Sqis}qns of the code of Cnmmal Procedure,

Thod pﬁw s r,! 1cf: flicers whwh are raferrcd t,o in section 76,
ct}g}l\ (13, of thi s

yfﬁu) for regulatmg thc manufacture, supply or sl{:-rage of any

sha Exmss nﬁ"lcat; to wimm,, and the manner in
h@uld be gwen under seclmn 74,

{xm} relating 1o the hottle of liquor for purpese-s of sakc ¥

of the hemp plant (Cannabls Sativa) ;

f pnrnuns of the hemp plant {Cannabis
gs can be manufactured or. prnduc:d
g drugs therefronr;

e (ch:hi- Yor the tultivation
" fxix) for the collection ©

ative) from . which intoxicating dru
e airafacture or productiofi of intoxicatii

( x). for the tappmg of tm-producmg trees and tha.: dramg of tari
fr:u: th;& markmg 0f J:an—producmg trees in area hotified undcr

- and ih: mmﬁmn&nc.p of such marks . b S
antity in cxcess Of or

for fixing, the strength, pnca: or qu
sold, and the quantity

: aﬂs;zq‘mmmcﬁni shall not Joe supplied or
£ which denatured spirit shall not be pussass::d -and’ fot. preserib-

bf quamﬂ? for any intoxicant ;
mﬁlﬁnk h@w bpa.m manufactured in India shall: bs

L (xxhiyfor

'- ing a stau al

the: agem:y or ‘ﬂmtef

T R i S

denatured’
HE d::mf‘i tﬂr tg ; Seﬁr manuracturéﬂ’{u be dm fured thruugh'f
’fﬁa snp&rmswn ut servants of the Govertment ; :
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{x_xv} for ascertahing whether any spirit so manufactured has been
_depatured ;. .- Rl teperain i e T C T S SR o
~ (xxvi) for regulaing the deposit of any intoxicant in a warehouse
established; authorised oruntinuéd: undar this' Aet, and the femoval of any

- intoxicant from any suchwarehouse or from any-distillery ot brewery ;
(xxvii) for prescibing the scale of fees or the manner of fixing
the fees ‘payable in respedof any exelusive privilege granted under section
20 q e Ass_granted uni r_thi r im respect of

the storing-of any intoxign . ik .
(xxviif) for regulting the: time, place, and manner. of payment. of
suth-deeys - e ' : :

_ (xxix) for pré_s;:.ﬂin_g'the restrictions under which or the condi-
tion or which any lieensepermiit or pass, may be granted ;
- (xxx) prohibitingthe admixture with any intoxicant of any article
deemed to be noxious orobjectionable ; e
(xxxi) regulatingsr prohibiting the reduction of liquor by a licensed
manufacturer or licensed tendor from a higher to a lower strength ;
(xxxii) prescribing the nature and regulating the arrangement of
the premises in which any itoxicant may be sold, and presecribing the notices
to' be exposed at such prexises ;

{xxxiii) pr,c’}hibitir![ or regulating the employment by the licensee

of any person or class of prsons to assist him jn his business ;

(xxxiv) prohibitiyy the sale of any intoxicant except for cash ;

(xxxv) prescribingthe days and hours during which any licensed
premises may or may nonﬁ)e kept open, and providing for the closing of
such premises on special ecasions.
; (xxxvi) preéi:ribini the accounts to be maintained and the returns
to be submitted by ]ic,cns'e_s, and

(xxxvii) regulati '-thc._t-j_:amf;g:r of licenses ; o

(Gexxvidl) for presgbing the particulars to be contained in licenses,
permits or passes granted, wder this Act : _

(xxxix) for the pyment of compensation to Jlicensees. whose pre-
mises are-closed under sefion 24 or under any rule made under clause
(xxxv) of this section ; ;

(xI) for prescribin the time, place and manner of leyying- duty
on intoxicants ; el A - R CNE e
(xli) for providing for the destruction or other disposal ‘of any

intoxicant decmed to be usit for use : and i E e
4 (xlii) for -regulatiy the disposal of things confiscated under this

Act; . : i te vy !

(xliii) for imposing fees at different’ rates for gi_ﬂ‘crent classes of

exclusive privileges, licensg Permits; -passes; or storage, and for different

areas ; ! N gl :

i (xliv) for rewardig any Excise Officer or other person: for any

remarkable work done. o . . UT L - o

s it F
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i

effect -ﬁ[. rules and notifications :—

ik (B 8Pk i) Vi IR L e g T

S i isued. undst” this ASE shiall bY
inid shall hive effect on the date of such

published in the Tripura
]]Uh rﬁ_ﬁﬁ i LA __;1-.,.:.- Ml
e | A . 1 - o S :__|.=__

“(a) all excise Tevenue, i S . e : -
(o) any Joss that may accrue when @ grant has been taken under

é;-emﬂagemﬂﬂt._b;.mgﬂollgqq;_ or transferred by him under section 44 and
e o (e)-all: amopnts due to the Government by any person on account . of
n }r;i:nﬁﬁ ict ti‘fiaih!ﬂtﬂ the.excise-revenue,

...... i

“The following moneys, pamely.— -

M ay e ireated as arrear of land Revenue and recoversd from the
'.p-;:_!;'g:qn;p,ri_lnaﬂ}y Jiable to pay the same, or from his surety (if any), as per
“provision of the Revenue Law in force for recovery of arrear of land
e ) When a grant has been taken under management by the Collec-
. tor,.or has been transferred by him, under section 44 the Collector, may
recover, In any manner authorised by sub-section (1), any money due to

" the grantee by any lessec or assignee. .
: (3) When any money is due, in respect of an exclusive privilege, t0
-8 grantee referred to in section 27 from any person holding under him, ©

| such grantee may apply. 10 the Collector and the Collector may

. recover. such moncy on his behalf in either of the ways provided by sub-
f(:ti__‘r_mi{l) - - T

Provided that'-npt:h'ix_lg'in.t_lﬁs sub-section shall affect the right of

ch grantee to ‘recover any such money by Civil' suit.

Power of the State Government to exempt intoxicants from proyisions

¢:—The State Government may, by notification, cither wholly or
think fit to pres-

~partially, and subject to such condition (if any) as it may
g eerfibe, exempt any intoxicant from all or any of the provisions of this Act,
¥ . gither throughout the State of Tripura or in- any specified Jocal area, Of
s 0 -any specified period or occasion oOr as regards any specified class or persons.
TR Bar to certain suits :—No guit shall lic in any ¢ivil court against the
<State’ Government, Excise Commissioner, Collector, or any Excise Officer
for-damages for any act done in good faith or ordered to _ be done in
~pUrsuance of this Act or of any other law for the time being in force

., relating to the excise revenue.

ny su

.93, Limitation of suits and prosecutions «—No civil court shall try any
‘suit against the ‘Government or any Excise Officer in respect of anything
. ‘dome, oI alleged to haye been done, in pursuance of this Act, and, except
. with the previous sanction of the State Government, 0o Magistrate shall take
cognizance of any charge made against any Excise Officer under this“Act or
any other law relating to the excise revenue Or made against any other

son under this Act, p
uless the suit or prosecution is instituted within six months after
f {e act complained of. '

.l
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@) Nutwnhstandmg such: rcpc:al .,w:ry notlﬁcaf on issued,.
powers cauh:r;ml and any other  Acgion 1algcn under the rcpeamd Ac’t shall
be deemed, res ctlvc'l.'y to Rave been’ issued, ﬁh‘?s'?d ’c:ﬂiil’&*fﬂéc? anﬂr‘taken
. under the currcspnndmg pmws:c-ns‘ of this Act. :
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- ¢ . Tokm Ack Noi 4 of 1992. . . |
- THE TRIPURA EXCISE (AMENDMEN) ACT, 199).
ACT

to amend the Tripura Excise Act, 1987, .
i i i3 O TR o B B TR co L tt‘:_‘m bt
Whereas itis expatiters to"amgnid;fhe ;lﬁ-;pugp .ﬁmsg&ct. 1987

W

BE it enacted by the Legislative Assembly of Tripra in the Forty ‘Third
Year of the Republic of India as follows :

1. Short title and commenggmont, .

cef}) »BhisoAct niay be-edliet dhe Fripura Excise- |
- AkdHReRdareng). et 11592, -

@) sItextentls'to ‘the whole of Tripura.

(3) It shall come into force at once,

In Seelivn 2 of i Pripuira Excise Act, 1987 (hereinder called the Principal
Act), for clause (h), the following clause shall be sultituted, namely “(h)
“Excise Commissioner” ‘means the Officer appointed nder Section 5 ™,

3. Amendment of Section 88,

After sub-section (2) of Scetion 88 of the Princhl Act, the following
i, new sub-section shall be inserted, namely ;— |

_ “(3) Every rule made by the State Government hder this Act shall be 3
laid as soon as may be after it is made, before the Legiative Assembly while ¢
itisin session for a total period of not legs than fourten days which may be
comprised in one session or in two or more successive fssions and if, before
the expiry of the session in which it is so laid or thesession aforesaid the
Legislative Assembly makes any modifiation. in the rk or decides that the

S

; S
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. rule shall not be made, the rule shall thereafter have effect only in sw:h
: —mwdﬁad fomnrh*ofno"eﬂeu as-the case may be, 80; howsver, - ‘that - any
""" such modification or annulment shall be without prejudice to the validity of
any thing previously done under that rule”,
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Tripura Gagette, Extraordinary Issue, December 17 2018 A. D,

THE TRIFPURA ACT NO.10O OF 2018,

THE TRIPURA EXCISE (THIRD AMEN DMENT) ACT, 2018,
AN
ACT
to amend the Tripura Excise Act, 1087 (Tl Tripurs Act No.12 of 1457)
Whereas, it is cxpedient to amend the Tripura Excise Act, 1987, will a view to male
the law more siringent and to modity the present system of collection of ercise duty;

B it enacted by the Tripura Legislative Assembly the Sixty-ninth Year of Republic of
Tndia as lollows: -

1. Short title and commencement:-
(1) This may be called ihe “Tripura Excise(Third Amendment) Act, 20
(2} It shall come into foree on the date of its publicalion in the Teipurs Guse|e,

2. Amendment of Section 25:-

The Explanation under Sul-section (1) of Section 25 of (e Tripura Fxeise
Avt, T987(herein alter referred as the Principle Act), shall be substitued wity i
followings: -

“Explanation:- Duty under this Sub-Section may be imposed time to thne, by
the Excise Coanmissioner, by Notification, with prior approval of the Goverminent,
on any arlicle, prescribing different rates according lo the varying strength, quantity
of such urlicle and/or Ad-valorem levy, either on Ex-bond Price ur on Maxinmm

Retail Price (MRP), fixing feasible abatement facior ane multiplication factor”,

DML JAMATIA
LI & SECY, LAW
GOVERNMENT OF TRIFURA

Printed at the Tripura Government Press, Agartala, 2
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Agartala, Thursday, June 17, 2021 A. D., Jyaistha 27, 1943 S. E.

Government of Tripura
Law Department
Secretariat : Agartala

No.F.8(6) Law/Leg-1/2021(P)/ Dated, Agartala, the 11th June, 2021

NOTIFICATION

The following Act of the Tripura Legislative Assembly received the assent of the
Governor of Tripura on the 10" of June, 2021 and is hereby published for General information.

Deputy Secretary, Law
Government of Tripura




THE TRIPURA ACT NO. 6 OF 2021

THE TRIPURA EXCISE (FOURTH AMENDMENT) ACT, 2021.
AN
ACT

further to amend the Tripura Excise Act, 1987.
WHERAS, it is expedient to amend the Tripura Excise Act, 1987.

BE, it enacted by the Legislative Assembly of Tripura in the Seventy Second Year of

Republic of India as follows;

1. Short title and commencement:-

(1) This may be called the “I'ripura Excise (Fourth Amendment] Act, 2021;
(2) They shall come into force on the date of its publication in the Tripura
Gazette.

2. Amendment of Section 45 :-
In sub-section (h) of the section 45 of the Tripura Excise Act, 1987 (hereinafter

called the Principal Act), the expression “to fine which may extend to fifty thousand
rupees” shall be substituted with the expression “to finc of not less than ten thousand

rupees which may extend to fifty thousand rupees™

3. Amendment of Section 48 :-

In section 48 of the Principal Act, the expression “to fine which may extend to
five thousand rupees” shall be substituted with the expression “to fine of not less than

ten thousand rupees which may extend to fifty thousand rupees”.

4. Amendment of Section 51 :-

In section 51 of the Principal Act, the expression “to fine which extend to three
thousand rupees” shall be substituted with the expression “to fine of not less than ten

thousand rupees which may extend to fifty thousand rupees”.




5. Amendment of Section 52 :-

In sub-section (b) of the section 52 of the Principal Act, the expression “to fine
which may extend to two thousand rupees” shall be substituted with the expression
“to fine of not less than ten thousand rupees which may extend to fifty thousand

rupees”.

6. Amendment of Section 53 :-

In sub-section (1)(f) of the section 53 of the Principal Act, the expression “to fine
which may extend to two thousand rupees” shall be substituted with the expression
«“to fine of not less than ten thousand rupees which may extend to fifty thousand

rupees”.

7. Amendment of Section 54 :-

In section 54 of the Principal Act, the expression “to fine which may extend to
fifty thousand rupees” shall be substituted with the expression “to fine of not less than

ten thousand rupees which may extend to fifty thousand rupees”.

8. Amendment of Section 55 :-
In sub-section (1) of the section 55 of the Principal Act, the expression “to fine

which may extend to three thousand rupees” shall be substituted with the expression
«to fine of not less than ten thousand rupees which may extend to thirty thousand
rupees”.

In sub-section (2) of the section 55 of the Principal Act, the expression “to fine
which may extend to one thousand rupees” shall be substituted with the expression
“to fine of not less than ten thousand rupees which may extend to twenty thousand

rupees”.

9, Amendment of Section 56 :-

In sub-section (c) of the section 56 of Principal Act, the expression “in case (al,
to fine which may extend to one thousand rupees, and in case {(b) or case (a) to fine
which may extend to two thousand rupees” shall be substituted with the expression

“in case {a), to fine of not less than ten thousand rupees which may extend to twenty




thousand rupees, and in case (b) or case (c} to fine of not less than ten thousand

rupees which may extend to fifty thousand rupees”.

10. Amendment of Section 60 :-

In sub-section (e) of the section 60 of the Principal Act, the expression “to fine
which may extend to one thousand rupees” shall be substituted with the expression
“tp fine of not less than ten thousand rupees which may extend to twenty thousand

rupees”.

11. Amendment of Section 61 :-

In section 61 of the Principal Act, the expression “to fine which may extend to
two hundred rupees” shall be substituted with the expression “to fine of not less than

ten thousand rupees which may extend to fifty thousand rupees”.

12. Amendment of Section 67 :-

In sub-section (1){a) of the section 67 of the Principal Act, the expression “not
exceeding rupees five thousand” shall be substituted with the expression “not less
than ten thousand rupees which may extend to fifty thousand rupees”.

In sub-section (1)(b) of the section 67 of the Principal Act, the expression
“Rupees five thousand” shall be substituted with the expression “not less than ten

thousand rupees which may extend to fifty thousand rupees”.

Sd/
(SOPAN CHAUDHURI)
Deputy Secretary, Law
Government of Tripura




